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ORDER

K.V. SACHIDANANDAN, (Vv.C.)

The applicant who is working ‘as‘ Assistant Director
(Engineering)‘, AIR & TV in Dispur, Guwahati averred in the O.A. that
he expressed his w’illingness to serve in the North East difficult
station. The Directorate requested the applicant to furnish an
undertaking to forego the transfer incidentals TA/DA. The applicant
did not furnish any undertaking for the same. He made representation
for the transfer with TA/DA only and it was forwarded by the AlIR,
Vishakhapatnam. But the transfer order was issued by the Directorate
(without TA/DA). He was relieved by the station authorities as per oral
instruction followed by written instruction and according to the
applicant he was forced to go to ‘C’ category station on transfer from
a place 3000 km away from the applicant’s home town at own cost
and suffer financially and mentally. The applicant had shown his
willingness to work in the North East difficult station (Annexure-6) to
get rid of the Superintending Engineering who was always creating
problems. The applicant also averred that as per the transfer policy of
AIR Manual (Annexure-8), if an official offers himself for a post at ‘C’
category station a suitable note will be made of the offer and transfer
guidelines will be strictly followed. The Directorate General asking
the app]icant to furnish an undertaking to forgo TA/DA without
mentioning the reason is not in tune with the rules and the approach
was very negative and destructive. The applicant in his representation
made it clear that he had requested for TA/DA for transfer to

Guwahati in the North East. The order of transfer without TA/DA,

—



according to the applicant, was issued without due application of mind
and with a negative attitude. The appiicant was relieved with
telephonic instruction on 26.08.2003. This was confirmed by written
instruction of the Directorate vide order dated 24.09.2003 (Annexure-
3). Numerous representations of the applicant regarding grant of |
TA/DA remained answered. Therefore, the applicant approached the
Central Administrative Tribunal,'Guwahati Bench by filing 0.A.No.30
of 2005 and this Tribunal by order dated 09.02.2005 directed the
respondents to dispose of t}:e representation of the applicant by a
speaking order, which was rejected. Aggrieved by the inaction of the |
respondents the applicant has filed the present O.A. seeking the .
~ following relief:

“Transfer TA/DA along with the interest at govt. rate.”

2. The respondents héve filed a detailed written statement
contending that the applicant was t:ransfe:rred from Guwahati to AIR,
Mysore on promotion on 27.04.1999 (Annexure-1). The applicant drew
all benefits admissible under transfer policy such ‘as TA/DA and
Joining Time etc. as he was entitled for the_a same on completion of the
prescribed tenure at Guwa%aati. The applicgnt assumed charge as ASE
at AIR, Mysore on 02.06.1999 (Annexure-2). The applicant requested
for transfer to Visakhapatnam when he had not completed his tenure
in AIR, Mysore, i.e. of 4 years. Despite this the applicant was
transferred to AIR, Visakhapatnam on 28.03.2002 (Annexure-4}. As
the applicant was transferred to AIR, Visakhapatnam on his own
request and before completion of the te_,nuré at AIR, Mysore, the
~ applicant was not entitled to any TA/DA or Joining Time. Thereafter by

application dated 20.03.2003 (Annexure-6) the applicant willfully

-
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asked for a transfer to the North East and was transferred to
Guwahati on 06.08.2003.The minimum prescribed period at
Visakhapatnam is 4 years, but the applicént served at Visakhapatnam
only for 9 * mon‘ths. According to the provisions contained in the
transfer policy the applicant is not entitled to any TA/DA or Joining
Time etc. because of non-completion of the tenure period at AIR,
Visakhapatnam and the fact that the applicant’s transfer was on his
own request (Annexure-7). In the transfer policy there is no provision
to count together the stay period at two or more stations as claimed
by the appliéant in his representation. In the request application the
applicant had clearly expressed that the applicant wanted to avail
North East quota for his daughter’s higher education. Thus the
transfer was for the applicant’s personal interest and not for public
interest. The applicant’s representation was duly replied vide order
dated 30.05.2005 (Annexure-8). Vide order dated 24.09.2003
(Annexure-9) also the applicant was informed that his request for

grant of TA/DA cannot be considered since the applicant was

transferred before completion of the tenure period and on the

applicant’s own request. As per the directions of this Tribunal the
respondents have passed a reasoned and speaking order and rejected
the claim of the applicant in accordance with law_As per rules there is

no provision of anv sort of undertaking on this issue. However, the

department does so to avoid litigation. The order of transfer to

Guwabhati has clearly mentioned that the apblicant will not be entitled
to any TA/DA or Joining Time etc. (Annexure-10}. There is no
distinction between North East post and other places of transfer. The

applicant is not entitled to any TA/DA or Joining Time. It is further

-



stated that this court cannot interfere in the matter of transfer which

has been, considered by the Government authority.

3. Heard Mr V.G. Malagi, the applicant who appeared in

person and Mr M.U. Ahmed, learned Addl C.GS.C. for the

respondents. They have taken my attention to the pleadings, evidence
and materials placed on record. The applicant argued that transfer
policy as far as North Eastern Region is concerned, it is governed by

different rules wherein TA/DA cannot be denied to an employee. The

‘learned counsel for the respondents, on the other hand, persuasively

argued that the transfer was affected to Guwahati (North East) on the
applicant’s own request before completion of the tenure period and no

rules prescribed for grant of TA/DA to such an employee especially

when the transfer was affected for the interest of the employee and

not in public interest.

4. I have given my due consideration to - the pleading’s,
evidence and materials placed on record. It is an admitted fact that
the applicant was working in Guwahati earﬁer and was transferred to
Mysore in the year 199G without the benefits admissible under
trans_fer policy inc!uding TA/DA. While: in Mysore the applicant
requested for transfer to AIR, Visakhapatnam before completion of
the‘ tenure period of 4 yéars and was trjansferred to AIR,
Visakhapatnam on 28.03.2002. Therefore, the  applicant was not

entitled for any TA/DA and Joining Time.‘ Thereafter thé applicant

‘asked for a transfer to the North East vide his application dated

20.03.2003 and the applicant was transferred to Guwahati on

06.08.2003 before completion of the prescribed tenure period of 4

[
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years after thé applicant had completed only 92 months at
Visakhapatnam. In the transfer order it was made clear that he would
not be entitled for any TA/DA and Joining Time. The claim of the
_applicant is for TA/DA onoy and the point to be decided by this
Tribunal is whether the applicant would be entitled for TA/DA on

transfer to Guwahati. The respondents have taken a pleading that the

Hon’ble Supreme Court in Shantikumari Vs. Regional Deputy Director

of Health Services, Patna Division, AIR 1981, SC 1577, declared that

“it is not open for this court to interfere in the matter of transfer and
/
that any grievance of a Civil Servant in the matter of transfer has to
be considered by the Government Authority.” I have no quarrel with
the legal proposition canvassed by the respondents in their pleadings.
But grant of TA/DA on transfer of an employee 'to a difficult place
which squarely comes under the service rules and that point is to be
adjudicated. Therefore, the above decision is not squarely applicable
to the given facts and circumstances of present case. Annexure-1 is
the proposed acceptance of transfer request of the applicant by the
Directorate, which is reproduced for better elucidation:
"Subject:'Request of Shri V. G. Malagi, Assistant Station
Engineer for transfer to O/o CE (NEZ),
Guwabhati. '

The Supdt. Engineer, AIR, Visakhapatnam, may
please refer to his letter No.VIS-21 (VCM)/2003-5/8811
dated 31.3.2003 on the above subject.

2. Before the request of Shri Malagi is considered
further, he may be asked to give an undertaking that he

will not claim TA/DA/loining Time in the event of his
transfer to O/o CE(NEZ), Guwahati.

Sd/-
{Ram Bilas)
Deputy Director of Administration
for Director General”



3. The contention of the respondents is that the applicant

-

was requested to give an undertaking that he will not claim TA/DA

and Joining Time in the event of transfer to Guwahati. In the reply

statement the respondents have submitted that “as per rules there is
no provision of any sort of undertaking on_this issue, however, the

department does so to avoid any litigation.” Also, nowhere in the rules

it is stated that unless an officer under transfer gives an undertaking
to forego TA/DA and if the transfer is at his own request without

completing the prescribed tenure, he is entitled to TA/DA.” In other
| words it is very clear that such an undertaking was sought from the
applicant in order to safeguard the respondents from litigation against
any prescribed px;ovision. In Annexure-1 it is also not mentioned as to
why the applicant is not entitled to any TA/DA and Joining Time in the
event of his transfer to Guwahati. Therefore, it appears that this
undertaking was sought from the applicant as a precalculative design
to deprive the applicant of the right which probably the applicant may
have. This was also followed in the transfer order dated dated
06.08.2003, i.e. Annexure-2 "in the O.A. wherein it is stated that “He
will not be entitled to TA/DA/Joining time etc.” The materials on
record also reveal that t;he applicant has not given any such
undertaking. On the other hand the applicant made it clear through
his representation, that the applicant cannot give any undertaking,
but the applicant is entitled for TA/DA. Therefore, the issue has to be
analyéed on its merit, notwithstanding the fact that in the transfe;'
order there is a statement that the applicant will not be entitled to
TA/DA/Joiﬁing Time etc. The applicant’s representation dated
26.08.2003 was rejected on 24.09.2003 and directed the applicant to

join at Guwahati forthwith. In Annexure-5 letter dated 20.07.2005, the

[
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Directorate has stated in para 3 that “The transfer of Shri Malagi from
AIR, Visakhapatnam to Ofo CE (NEZ), AIR & TV, Guwahati was

affected on his own request and the Deptt had fulfilled his choice, as

requested by him, by transferring him' to_the Zonal Office, Guwahati.
In_the transfer policy, there is no provision to count i;ogether the stay

" period at two or more stations as claimed by Shri Malagi in his

representation.”

6. The applicant had earlier approached this Tribunal in
0.A.No.30 of 2005 and vide order dated 09.02.2005 this court has
made the following direction:

“No Rule or law has been pointed out or brought to
my notice under which the applicant is entitled to

TA/DA/Joining time, particularly, particularly when he .

offered his willingness to be posted to NE prior to the
transfer order dated 06.08.2003. However, as the
applicant’s representations, followed by reminders,
remain pending with the concerned authority, I am of the
view that the ends of justice would be served if a direction
is issued to respondent to pass reasoned, detailed and
speaking order keeping in view the Rule position as well
as law on the said subject regarding entitlement or
otherwise of the TA/DA/Joining time. This ex notice under
which the applicant is entitled to TA/DA/Joining time,
particularly, particularly when he offered his willingness
to be posted to NE prior to the transfer order dated
06.08.2003. However, as the applicant’s representations,
followed by reminders, remain pending with the
concerned authority, I am of the view that the ends of
justice would be served if a direction is issued to
respondent to pass reasoned, detailed and speaking order
keeping in view the Rule position as well as' law on the
said subject regarding entitlement or otherwise of the
TA/DA/Joining time. This exercise shall be completed
within a period of three months from the date of receipt of
the order.”

The court has recorded the contention that, “though he had accepted

his transfer from Visakhapatnam to Guwahati but he cannot be

allowed to suffer in terms of non-grant of TA/DA.” Now the question

[
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for consideration is whether the applicant is entitled to get TA/DA as

per rules.

7.

It is brought to my notice the transfer policy in Appendix

XII of the AIR Manual and the General proposition of such policy has

been described as follows:

“Transfer policy and the instructions issued by the
Department of Personnel and Training in the matter of
transfers are in the nature of guidelines. and are not
mandatory. These guidelines have been prescribed for the

career development of the officers. governed by the

transfer policy and in the interest of work.”

It will be profitable to quote clauses 8, 7, 8 and 9 of the Transfer

Policy:

8.

“Tenure at stations in the North East

6. A substantial number of AIR stations/offices are located
in the North-eastern region. For Central..............

Posting of wife and husband together

7. Government have issued instructions that an effort

- should be made to post wife and husband together at one

station/office, subject to administrative constraints and
public interest. These instructions are given in Annexure
II.

TA-DA, Joining time to transferees:

8. Normally officers are transferred only after completion
of their tenure and are entitled to TA/DA/joining time as

admissible under rules. However, in public interest it
sometimes becomes necessary to transfer officers before
the completion of their tenure. Such officers are also
entitled to TA/DA/joining time as admissible under rules.

{

9. In exceptional cases, requests for transfer before the
completion of tenure on compassionate grounds are
considered on merits. In such cases, no TA/DA, joining
time is admissible.”

The appiicant has pleaded that for transfer to the North

Eastern Region no one is interested to come and many posts are lying

e
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vacant. He also communicated the same on 7.7.2003 to the Director
General, which is reproduced below:
“To
The Director General
Kind Atten Sri Rambilas, DDA(E)

All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110001

(Through Proper Channel

Sub: Request for transfer to Zonal Office North East
(Guwahati NE) and TA.DA ~reg.

Ref: No.2/1/2003-S III dt 25.06.2003

Sir,

In continuation to the above cited reference, it may
please be recalled that, I came transfer from AIR Mysore
to AIR Visakhapatnam in October 2002 without TA, DA
and transfer TA & DA drawn in May 99 (while on transfer
from DDK Guwahati to Mysore). 1 have completed 4 years
after drawing the transfer grant.  am requesting transfer

to Guwahati, not only on self mterest but also on_public

ogels mteregted fo go ggd a!so mgnz posts are vacan ) If
I have to go without TA&DA to Guwahati, that is more

than 2000 km, I shall have to incur a heavy financial loss.
The directorate may please be kind enough to consider
sympathetically transfer with TA & DA as I have
completed the period of 4 years after drawing transfer
incidentals and I am requesting to NE.

The case may please be considered favourably.

Yours faithfully

Sd/-
(V.G. MALAGI)”

9. In support of his claim the applicant has produced
Annexure-11 dated 09.07.2003 wherein the Drawing and Disbursing
Office has recommended the Director General alongwith the

representation of the applicant stating that the applicant has

—



11

requested to allow TA/DA for transfer to the North East (Guwahati) as

the applicant had completed 4 vears from the last date he has drawn

the transfer grant. The applicant had worked in Guwahati for 22
years upto 1999 and transferred to AIR Mysore on 27.04.1999. From
AIR Mpysore the applicant was transferred to AIR Visakhapatnam
without TA/DA on the plea that the applicant did not complete the
four years tenure at AIR Mysore. But the applicant was transferred
from AIR Visakhapatnam lfo Guwahati without TA/DA since that
transfer was after 4'?years éfter drawing the transfer incidentals and
the Directorate of AIR Guwahati has strongly recommended to the
Director General for grant of TA/DA etc. to the applicant. The letter of
the Directorate of AIR Guwahati is feproduced below:

“The Director General,

[By Name: Sri Ram Bilas, DDA(E)]

All India Radio, .

Akashvani Bhavan,

Parliament Street,
New Delhi-110001.

Sub : Request for grant of TA/DA etc on transfer
from AIR, Visakhapatnam to Sri G. Malagi,
Asstt. Director (Engg.).

Sir,

A representation dated 21/04/2004 submitted by Sri
V.G. Malagi, ADE of this office for grant of TA/DA &
Joining time on transfer from AIR, Visakhapatnam is
forwarded herewith for kind consideration.

Mr Malagi, ADE while opting for transfer to the
North East after about 42 years stay in AIR, Mysore &
Visakhapatnam did not furnish any undertaking to forgo
TA/DA in response to the DG’s Memo No.2/1/200-3-5.111
dated 25/6/03. As such he is entitled to TA/DA etc on his

transfer to this office.
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It is requested that Directorate approval for
payment of TA/DA etc. to Mr Malagi, ADE may please be
communicated at an early date.

Yours faithfuily,

Sd/-
(R.K. Sinha)

Director (Engineering)
For Chief Engineer (NEZ)”

10. The contention of the kespondents that the transfer was
- affected for the higher education .of the applicant’s daughter and-
therefore, it was not in public interest has to be understood by the
preamble of the transfer policy that such guidelines had been
prescribed for the career deveiopmeﬁt of the officers governed by the
transfer policy and interest of the work. In the AIR Manual under the
heading ‘New 'Stﬁations of AIR’ it is stated as follows:

“For purpose of tenure, all new stations of AIR are
categorized by the Directorate in consultation with the
Ministry of I&B for regulating transfers of staff posted at
such stations. Till such stations are categorized, the
tenure is treated as four years, unless they fall in any of
the above categories like CBS Centres, North-East etc.
where tenure is governed by the general instructions

11. Further concessions are notified for the employees “when
posted to the North Eastern Region” (Swamy’s - FR & SR, Part - 1
Page 286 Chépter 23). It includes T.A. and jJoining Time, LTC, Tenure,
Weightage for Promotion, Benefit of two HRAs, Spécia} Allowances
etc. These concessions have been notified to attfgct more employees
to work in the North Eastern Region, which is a hard station. Children
Education AllowancefHostel subsidy is one such benefit which may be
an added attraction but cannot be termed as “personal interest’.

Evaluating the materials placed on record I am of the view that the

-
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| transter of the applicant is more on public interest and therefore he is
entitled to get the benefit claimed in the O.A. with réference_ to TA

though not DA.

12. - The contention of the respondents that it was for
administrative exigency cannot be accepted. What is administrative

‘exigency has been elaborately discussed by the_Apex Court in the

decision of Shri K.B. Shukla and others Vs. Union of India_and others,

1979 (4) SCC 673, in which the Apex Court observed, “the

respoﬁsibi]ity for good administration is that of the Government. The
maintenance of én efficient, honest and experienced administrative
service is a must for the dﬁe discharge of that responsibility.
Therefore, the Government alone is best suited to judge as to the
existence éf exigencies of suciﬁ_ a Service, req_uiring appointment by
transfer. The term “exigency” be understood in its widest pragmatic
sense as a rule, the Court would not judge the propriety or sufficiency
of suéh opinioh by objective standards, save where the subjective
process of forming it, is vitiated by mala fides 'dishonesty, extraneous
purpose or transgression of the limits, circumscribed by the
legislation.” On going through the facts this court cannot find any

such reason to describe the applicant’s transfer as on public interest.

13. It is argued that under the general instructions special
- treatmernt has to be given to the North East post and therefore the
tenure period has been fixed as two years compared to four years in

other places. That itself is an indication that employees working in the

North East are special categories since it is a hard station. The

‘averment in the O.A. and the arguments advances by the counsel for

[
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the ‘applicant-that so many posts are vacant in the North East because
nobody is interested to come to the North East is also an indication

that no officer is willing to come to the North East. Therefore, when

the applicant has made an application for transfer to the North East it
was rgzgdily accepted by the respondents and large number of

. vacancies are lying unfilled for years together, will show that the

transfer was in the interest of public. So, instead of encouraging an

employee who volunteered to come to the North East, deprival of his

right to get TA will cause great hardship as far és that employee is
concerned. Special rules and regulations are formulated for transfer,
fébention and encouragement to the eﬁployees working in the North
Eastern Region. Hence special allowances are also granted to such
employees working in the North Eastern Region to attract more
émployees in this area for development of the country. If the transfer
of the applicant is viéwed in the perspective, I.am of the considered
view that the transfer of the applicant should be construed for public
interest and therefore the applicant is entitled to get TA only as

claimed by the applicant. It is quite obvious that the reépondents have

" not approached the applicant’s’ claim in positive manner. The grant of

DA may be attached to transfer on public interest but denial of TA for
such a long distance cannot be justified even in a case of transfer on

request to the North Eastern Region.

1%. In the conspectus of the facts and circumstance of the
case I am of the considered view that the applicant is entitled to get
TA only and the respondents are directed to grant the benefit to the
applicant wi_thin three months from the date of receipt of a copy of

this order on proof without any interest on the claim. It is also made

I
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clear that this order cannot be a precedent since it is confined only to

the facts of this case.

The O.A. is accordingly allowed. In the circumstances no

order as to costs.

e —

B

( K. V. SACHIDANANDAN )
' VICE-CHAIRMAN
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DETAILS OF APPLICATION

1. Particulars of the order against which the Application is made:

a) The Directorate General, All India Radio, New Delhi, letter
10.2/2/2003-S.111/421 dated 25.06.2003 to furnish an undertaking to forgo
the TA/DA (Annexure 1). ‘

b) Transfer order No. 2/1/2003-S.II dated 06.08.2003. By the
Directorate General, All India Radio, New Delhi (Annexure 2).

¢) Relieving instruction order No. 2/1/2003-S.III(PtIIT)/578 dated
24.09.2003. By The Directorate General, All India Radio, New Delhi.
(Annexure 3).

d) Judgment of the Hon. CAT Guwahati bench, dated. 09/02/2005, on
0.A. No.30/2005(Annexure 4).

c). The Directorate General, All India Radio, New Delhi, letter No.
9/163/99-S.111,/635 dated.. 20/07/2005 (Annexure S).

2. Jurisdiction of the Tribunal:

I hereby declare that the subject- matter of the order against which I want
redressal is within the jurisdiction of the Tribunal.

3. Limitation:

I further declare that the application is within the limitation period
prescribed in Section 21 of the Administrative Tribunals Act 1985.

4. Facts of the case:-

I may please be allowed by the Hon. CAT. Guwahati Bench, to pray
for the justice towards the injustice happened to me with the following few
facts.

" Facts of the case in brief: - I have shown the willingness to serve at
the North East difficult station. The Directorate AIR N.Delhi, did not take it
in the interest of service. 1 was asked by the Directorate to furnish an
undertaking to forgo the transfer incidentals TA/DA. I did not furnish any
undertaking to forgo the TA/DA. On the other hand I have represented for
the transfer with TA/DA only and the same was forwarded by the AIR
Vishakhapatnam. But on the contrary, the transfer order was issued by the
Directorate (without the TA/DA), by actually —




(i)  Not going through the records & files,

(i) Not realizing the very purpose of their own query,

(iii) And by not considering my representation in response to the
Directorate query in which, I did not furnish any undertaking to
forgo the TA/DA.

Further 1 was relieved by the station authorities as per the oral

instruction followed by the written instruction from the Directorate. I

am subjected to unnecessary harassment i.e. I am forced to come to

the ‘C’ category station on transfer from a place of 3000 km away
from my home town at own cost and suffer financially, as well as,
mentally at the behest act of some one at the Directorate, for the

~ reason not known to the best of my knowledge other than negligence
and negative attitude in the interest of work.

Facts of the case in detail: - A) I have shown the willingness to
work at North East difficult station (Annexure 6 ) as to get rid of the
Superintending Engineer AIR Vishakhapatnam who was always creating
problems under the continuous influence of intoxication with those who did
not hand in gloves with him (Annexure 7 in support of an incident).

B) As per the Transfer policy of All India Radio manual page no 317
(Annexure 8), if an official offers himself for posting at any of the category
‘C’ station. a suitable note will be made of the offer and to the extent
possible, such an offer would be accepted and also it is clear as per transfer
policy general guidelines (Annexure 9) that, “These transfer guidelines have
been prescribed for the career development of the officers governed by the
transfer policy and in the interest of work”.

C) Due to lack of constructive and positive approach, But with the

destructive and negative approach in the interest of service without
considering my willingness to serve at difficult station, that too when many
of the class I posts were vacant at NEZ.& Especially 12 out of 12 ADE posts
were vacant at the O/o the CE (NEZ), the Directorate General, AIR,
N.Delhi, asked me to furnish an undertaking to forgo the TA/DA (with out
mentioning the reason why I was not eligible for TA/DA) before processing
further about my transfer to Guwahati (Annexure 1). The recent gazetted
engineering vacancy statement sent by the O/o the CE (NEZ) is enclosed in
support (Annexure 27).




D) But, I did not furnish any undertaking to that effect. Rather I
represented with TA/DA (Annexure 10) and the same was forwarded by
AIR Vishakhapatnam, in which it was clearly mentioned that he has
requested to allow TA/DA for transfer to North East Guwahati (Annexure
11).

E) On the contrary to the very purpose of their own query (Annexure
1) and my representation dated.07.07.2003 (Annexure 10) the replay to the
Directorate query, forwarded through the AIR Vishakhapatnam vide letter
No.VIS-21(VGM)/2003-s/1123. Dt.09-07-03 (Annexure 11) the transfer
order without TA/DA was issued by the Directorate.

I May please be allowed to bring to the notice of the Hon. CAT
Guwahati that the Directorate General, AIR, N.Delhi, while issuing the
transfer order-

(i) either no official including the transfer deciding authority have
gone through the files & records or realized the necessity and very purpose
of their own valuable query (Annexure 1) or

(ii) Suit will of some one with negative attitude at the Directorate
has acted strongly for the reason what so ever may be not known to the best
of my knowledge.

F) I was relieved by the station authority of AIR Vishakhapatnam as
per Directorate telephonic instruction on 26/08/2003 to relive me
immediately (when I was present at the Directorate), confirmed by
Directorate written instruction vide order no. 2/1/2003-S.111 (Pt.IID)/578
dated. 24/09/ 03 (Annexure 3).

G) Numerous representations requesting for the grant of TA/DA,
made to the Directorate through proper channel after joining at the Olo the
CE (NEZ) which remained UN answered.

H) Approached the Hon. CAT Guwahati for the justice and the Hon.
CAT was kind enough to hear my grievances and the judgment was given,
directing the Directorate to give detailed speaking order considering the fact,
«Since he did not submit any undertaking to forgo TA/DA in response
to the respondents communication dated 25" July 2003, he under the
rules was entitled to TA/DA etc. it is contended that though he had

accepted his transfer from Vishakhapatnam to Guwahati but he cannot
be allowed to suffer in terms of non-grant of TA/DA (Annexure 4).

I) Further facts are explained in the Para of Grounds for relief with
legal provisions.



5. Grounds for relief with legal provisions:

A. “If an official offers himself for posting at any of the category ‘c
station. a suitable note will be made of the offer and to the extent possible,
such an offer would be accepted”. Is per the rule applicable under Transfer
policy of All India Radio manual Para 6 of page no 317 (Annexure 8),

“These transfer guidelines have been prescribed for the career
development of the officers governed by the transfer policy and in the
interest of work”. (Annexure 9).

I was asked to furnish an undertaking (with the destructive and
negative approach of the Directorate) to forgo the TA/DA before processing
the case of my transfer to Guwahati (Annexure 1), in the total disregard to
the transfer policy and my willingness to serve at the difficult North East
station in the interest of service, 12 out of 12 posts of Assistant Director
(Eng) were vacant at the O/o the CE (NEZ).

B. a) I_did not furnish any undertaking as _desired by the
Directorate (Annexure 10) forwarded through the AIR Vishakhapatnam
(Annexure 11).

Contrary, the act of issue of Transfer order No. 2/1/2003-S.11I dated.
06.08.2003 with out TA/DA & JT (Annexure 2) by the Directorate General,
AIR, N.Delhi, by-

(i) Over sighting the records &files by the official including the
transfer deciding authority. '

(i) Neglecting / without realizing the necessity and very purpose of
their own valuable query (Annexure 1).

(iif) Not going through my representation (Annexure 10) in which I
requested my transfer with TA/DA only. Is brought to the notice of the
Hon. CAT.

b) The most important Para 5 of the judgment of Hon CAT Guwahati
ie. “Since he did not submit any undertaking to forgo TA/DA in
response to the respondents communication dated 25" July 2003, he
under the rules was entitled to TA/DA etc. it is contended that though
he had accepted his transfer from Vishakhapatnam to Guwahati but he
cannot be allowed to suffer in terms of non-grant of TA/DA.” (Annexure
4) is fully ignored by the Directorate in all the subsequent replies
(Annexures12,16 & 5).
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c) My repeated appeal (5 appeals before approaching CAT and 3 after
approaching CAT) is_remained unanswered so far. i.e., “I was transferred
against my willing when I did not furnish any undertaking as insisted in the
directorate query.”

d) “In exceptional cases, requires for transfer before the completion of
tenure on compassionate grounds are considered on merits. In such cases,
no TA/DA. joining time is admissible.” (Annexure 9 A) the rule quoted by
the Directorate in the letter dt.30-03-05 (Annexure 12).

This is to mention here that, the quoted above rule by the Directorate
is applicable for request transfer on compassionate grounds only. But not
for the cases where one offers himself to serve at the North East states to
disallow the TA/DA and also no exceptional thing has occurred in my case.
It shows that the Directorate has not understood the rule properly.

e) Further as per Para ii. Of Directorate letter (Annexure 16) i.e. “as
regards copy of AIR Manual forwarded by Shri Malagi it is stated that
nowhere it has been mentioned that the transfer on request outside the home
state is not to be treated as transfer on request. It only states that if an
official offers himself for posting at a ‘C’ category station, to extent
possible, such an offer would be accepted. Thus even this request is not
biding on the Department”.

To clarify the above statement,- It does not mean that the officer is
required to forgo TA DA whenever posted to place of choice. Normally the
officer is not forced to proceed on transfer without TA DA. In some cases,
the authority may ask the applicant to furnish an undertaking to for go TA
DA before issue of transfer order, and in such case, transfer order is issued
only when the applicant is ready to forgo TA DA. In my case, I did not
furnish any undertaking to forgo TA/DA. Therefore, I should not have

been transferred if Directorate was not interested to allow me TA /DA.

f) The Directorate states in the Para 3 of letter dt.20-07-05 (Annexure
5) i.e. “The transfer of Shri Malagi from Vishakhapatnam to O/o CE (NEZ),
AIR & TV, Guwahati was affected on his request and the Dept had fulfilled
his choice, as requested by him, by transferring him to the Zonal Office,
Guwahati”.

The above statement would have been applicable if I was transferred
to my home town on request but not to North East.

.



g) Further it is to impress upon the Hon. CAT, that I was asked to
furnish an undertaking to forgo the TA/DA also, because, “The offer of the
officer who offers himself for posting at North east cannot be treated as
request to disallow the TA/DA”. If not or otherwise_why I was not
transferred straight away on the basis of my willingness dt.20.03-03
(Annexure 6) to serve at NEZ .

C) a) I was relieved by the station authority of AIR Vishakhapatnam
as per Directorate biased telephonic instruction on 26/08/2003 to relive me
immediately (when 1 have challenged the act of Directorate, at the
Directorate), confirmed by Directorate written instruction vide order no.
2/1/2003-S.J11 (Pt.IIN)/578 dated. 24/09/ 03 (Annexure 3).

b) The statement “If transfer without TA/DA etc. was not acceptable
to him, he should not have got himself relived and joined at the new station”
made in the Directorate letter dt.30-03-05 (Annexure 12), is in total
contrary to their own reliving instruction letter dt.24-09-03 (Annexure 3).
Which is another evidence of issuing the letters by The Directorate without
going through the files and records.

Further, the same statement “If transfer without TA/DA etc. was not
acceptable to him, he should not have got himself relived and joined at the
new station” (Annexure 12) also means, that there was no compulsion of my
relieving. Then why it was instructed to relieve me immediately in inhuman

~way? If not the officer was biased on me.

If the Directorate stands on its statement i.e., “If transfer without
TA/DA etc. was not acceptable to him, he should not have got himself
relived and joined at the new station”, The Directorate should not have
instructed to relive me immediately. In vice versa, if the Directorate
stands on its reliving instruction, the Directorate should not have made the
statement i.e., “If transfer without TA/DA etc. was not acceptable to him, he
should not have got himself relived and joined at the new station”.

At this juncture I may please be permitted to express the doubt of my
inner mind i.e., was there any formalities (which is not known to the best of
my knowledge) not fulfilled by me which resulted in issue of relieving
instruction even after knowing well that, I have been transferred against of
willing to forgo the TA/DA and I have not refused to go to NEZ (but I have
requested for my entitlement on transfer) also.’ If not how such blunder
can occur?

-,



¢) The Para vi. Of Directorate letter (Annexure 16) as clarification to
Para 4 of my letter dt.11-04-05 (Annexure 14), “There_were no verbal
instruction from the Directorate. His transfer order was issued on 6.8.03”.

It is brought to the notice of the Hon. CAT as to, How can an officer
at the Directorate pass the statement, that too, when, the officer by whom the
oral instruction was given is not in the Directorate now, the officer by whom
the above statement is passed was not in the transfer section when the oral
instruction was given and that too by whom the oral instruction was given is
not disclosed by me so far.

Second sentence of the statement is related neither to the “oral
relieving instruction nor to written relieving instruction”.

Also the Directorate has not given any clarification on their letters
dt.30-05-05 (Annexure 16 ) & 20-07-05 (Annexure 5 ) for, why oral
instruction 26-08-03 followed by written instruction dt.24-09-03 (Annexure
3) was given to justify the statement “If transfer without TA/DA etc. was
not acceptable to him, he should not have got himself relived and joined at
the new station” of the letter dt.30-03-05 by the Directorate (Annexure 12 ).

D) a) The Directorate has quoted in the letter dt-20-07-05 (Annexure
5) that “in the transfer policy, there is no provision to count the stay period
at two or more stations”.

In this regard, it is brought to the notice of the Hon CAT that, there is
no such specified rule for, not to count the period of two or more stations.
And no rule is quoted by the Directorate also if there is any. Counting the
stay period at two or more stations will be governed by the transfer policy
general rule i.e. “These transfer guidelines have been prescribed for the
career development of the officers governed by the transfer policy and in the
interest of work”. (Annexure 9).

b) The Directorate has quoted in the letter dt-3 0-05-05 (Annexure 16)
that, “The period of stay at Mysore & Vishakhapatnam cannot be counted
together as these are two different stations not in the same Municipality”.

One step further, the Directorate again slipped here in applying the
said rule. The above quoted rule by the Directorate is applicable to count the
total period of two or more stations within the same Municipality, is only for
the purpose to transfer an official out of that Municipal area subsequently
but not for disallowing the TA/DA.

It is not understood as to, when the period of stay at two different
stations which are in the same Municipality (where no financial
implications) can be counted together for transfer incidentals for the next




subsequent transfer, why the period of stay at two different stations which
are not in the same Municipality (where financial implications are bounded)
cannot be counted together ?

As I was once transferred from AIR Mysore to AIR Vishakhapatnam
without TA DA there does not seem to have been any legal hurdle to allow
me TA DA on subsequent transfer to Guwahati after a total period of 4.3
years stay (3 years 4 months at AIR Mysore and 11 months at
Vishakhapatnam). As per rule, TA DA can be allowed for transfer even

within 6 months which is of course without transfer lump-sum grant.

E) It is to impress upon the Hon. CAT Guwahati that, I am entitled
for the transfer incidentals in respect of my transfer from Vishakhapatnam to
Guwahati on the grounds--

(i) The judgment of Hon CAT Guwahati is fully ignored by the

Directorate in all the replies (Annexures12, 16 & 5).
(ii) The transfer policy rules pertaining to North East are over looked
/ disregarded by the Directorate.

(iii) There was no necessity to insist me to give an undertaking to

forgo the TA/DA.

(iv) I have not given any undertaking to forgo the TA/DA.

(v) I was transferred against my willing when I did not furnish any

undertaking as insisted in the directorate query

(vi) Ishould not have been transferred if the Directorate was not

interested to allow the TA/DA. _

(vii) Iwas relived by the station authorities on oral followed by the

written instruction at the behest act of the Directorate to cover
their ignorance. '

(viii) The rules quoted by the Directorate in all the subsequent

replies are totally irrelevant to this case.

(ix) The silence by the Directorate for the direct & pin pointed points

i.e. 1. Why I was transferred without the TA/DA when I did not
furnish any under taking to forgo the transfer TA/DA and
2. Why I was forced to get relived from Vishakhapatnam?
Reveals the clear cut proof of issuing the orders with an
immature and negative approach.
(x) Ishould not be made to suffer just by the inhuman / irresponsible
act of the directorate.

D) Therefore, only for lack of willingness and positive attitude of
some or some one in the Directorate, who



(i) Has disregarded to all the of the transfer policy rules pertaining to

the North East,

(ii) Did not go through the records & files,

(iii) Has not realized the very purpose of their own query,

(iv) Has ignored the Hon. CAT Judgment,

(v) Is not specific in clarifying the direct & pin pointed points and

quoted irrelevant rules,

(vi) Has issued the relieving instruction at the behest and ignorant act,

(vii) Has not clarified their own query & statements-- I am subjected
to unnecessary harassment i.e. I am forced to come to the ‘C’ category
station on transfer from a place of 3000 km away from my home town at
own cost and suffer financially, as well as, mentally, for only because I have
shown the willingness to serve at the NEZ.

The above evidences and clarifications, shows that, the letters by the
Directorate of AIR N.Delhi,( being the controlling / head office for all AIR
stations in India, whose orders are treated as the most valuable records and
documents )are being issued with an immature and negative approach.

The door of the Hon. CAT is knocked again to get the justice.

6. Details of remedies exhausted:

I hereby declare that I have availed of all the remedies available to me
under the relevant rules, etc.

1. None of my representations which are forwarded through proper
channels before approaching the Hon. CAT (Annexure 17 to 26 ) are un
answered by the Directorate of AIR N.Delhi.

2. Forwarded the Hon. CAT judgment through proper channel dt.17-
02-05 (Annexure 13).

3. Represented again dt.11-04-05 (Annexure 14) and dt.15-06-05
(Annexure 16). .

4. Directorate letters 30-03-05, 30-05-05 and 20-07-05-

i) Quotes irrelevant rules

ii) Ignored the Hon. ACT judgment

iii) Has not clarified their own query & statements

iv) Did not justified the act of transfer without TA/DA &
forcible relive on instruction :

5. Single Para of of my representation dt 15-06-05 is not clarified by
the Directorate in their letter dt. 20-07-05.
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7. Matters not previously filed or pending with any other Court:

I hereby declare that 1 have previously filed an application through O.A
No.30/3005 at the Hon. CAT. Guwahati Bench regarding the matter, in
respect of which this application has been made.

The case was disposed of with the Judgment dt.09-02-05 i.e. “Since
he did not submit any undertaking to forgo TA/DA in response to the
respondents communication dated 25" July 2003, he under the rules
was entitled to TA/DA etc. it is contended that though he had accepted
his transfer from Vishakhapatnam to Guwahati but he cannot be
allowed to suffer in terms of non-grant of TA/DA”. And by directing the
respondent to give the detailed speaking order keeping in view of the rule
position.

8. Relief(s) sought:
Transfer TA/DA along with the interest at govt. rate..
9. Interim order, if any, prayed for:
No Interim order, prayed for:
10. In the event of application being sent by Registered Post:

Application is handed over at the Honorable CAT in person. I desire to

have oral hearing at the admission stage and a self-addressed inland card

is attached herewith so that the date of hearing could be intimated to me.

11. _Particulars of Bank Draft/ Postal Order filed in respect of the
application fee:

Postal order no. 20G J158472, dated. 19-08-05 for Rs- 50 /- drawn in favor
of CAT Guwahati Bench.

12. List of enclosures:

Directorate letter n0.2/2/2003-S.111/421 dt. 25.06.2003 to
furnish an undertaking to forgo the TA/DA. Annexure 1

N [ —

Transfer order No. 2/1/2003-S.1II dated 06.08.2003 Annexure 2.

3 | Relieving instruction order No. 2/1/2003-S.1II (Pt)578

11
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dated 24-09-03 Annexure 3.
4 | Hon’ble CAT Guwahati judgment dt.09-03-05 Annexure 4.
5 | Directorates letter n0.9/163/99-SI11/635 Dt.20-07-05 Annexure 5.
Transfer application dt.20.03.03 opting for North East Annexure 6
6 | difficult station Guwahati
7 |Letter dt-23-01-03 to the Superintending Engineer of
AIR Vishakhapatnam Annexure 7.
8 | Copy of the AIR Manual page no.317 Annexure 8.
9 | Copy of the AIR Manual page no.314 Annexure 9
10 | Copy of the AIR Manual page no.315 Annexure 9 .
11 | Representation dt. 07-070-03 in which no undertaking
was given. Annexure 10
12 | Forwarding letter of my Representation dt. 07-07-03
vide no.VIS -21 (VGM)/2003-s/11231 dt-09-07-03 Annexurel 1
Directorates vide letter n0.9/163/99-SI1I/310
13| Dt.30-03-05 Annexure 12
14 | Representation dt. 17-02-05, Annexurel3.
15 | Representation dt. 11-04-05, Annexure 14
16 | Representation dt. 15-06-05, Annexure 15
17 | Directorates letter n0.9/163/99-SIII/ Dt.30-05-05 Annexure 16
Representations & Forwarding letters before
approaching the Hon.CAT _
18 | Representation dt. 06-10-03 Annexurel7.
19 | Representation dt. 30-01-04 Annexurel 8.
Forwarding letter No. CE (NEZ)/21(2)/2004-5/453 |
20 | dt.30.01.04 Annexure 19
21 | Representation dt. 21-04-04 Annexure20.
Forwarding letter No. CE (NEZ)/21(2)/2004-5/657
22 | dt.07.05.04 Annexure 21
23 | Representation dt. 22-07-04 Annexure22.
Forwarding letter No. CE (NEZ)/21(2)/2004-5/2640
24 | dt.23.07.04 Annexure 23
25 | Representation dt. 29-11-04, Annexure24.
26 | Forwarding letter No. CE (NEZ)/21(2)/2004-S/5489-90 | Annexure 25
dt.03.12.04
Personal request letter dated 06.02.04 to the Chief
27 | Engineer (D), Shri, D.K.Bandopadhyay. Annexure 26
28 | Latest Gazetted post vacancy position at NEZ Annexure 27

12



VERIFICATION

I, V.G.Malagi S/o, Late. Gopalacharya, age 43 years working as Asst.
Director Eneineering, in the O/O The Chief Engineer (NEZ) resident of
(presently) Guwahati do hereby verify that the contents of paras 1 to 12 are
true to my personal knowledge and Para 1 to_12 believed to be true on legal
advice and I have not suppressed any material facts.

— —
Dae: O o1 Ly Madlag S,
Place: Guwahati \)‘ /G'I <

Signature of the applicant
To, |
The registrar, |
Central Administrative Tribunal A
Guwahati Bench -
Guwahati
V)
FORM II ’ >

Receipt Slip

Receipt of the application filed in the Central Administrative Tribunal
Guwahati Bench by Shri, V.G.Malagi working as Asst. Director Engineering
in the Ministry/department/Office of The Chief Engineer (NEZ) residing at
Guwahati is hereby acknowledged.

Date:
Seal:
For Registrar
Central Administrative Tribunal
Guwabhati Bench

13
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FAX

PRASAR BHARATI :

(8RCADCASTING CORPGRATIGN GF INDIA;

DISECTURATE GENERAL:ALL IMDIA RADIOD
AKASHY ANI GHAWAN, NEW DELHI,

Mo .2/1/2003-5.T11\{Y123\ Dated the 25th June, 20C3.

Subjecct := Request of Shri V.G. flalagi, Assistant Station
fngincer for transfer to 0/o CE(NEZ), Guuwahati.

The Supdt. Enginéef, AIR% Visqkhapatnam, may please
refer to his letter No.,VIS-21(VGM)/2003-5/8811 dated 31.3.2003
on the above subject.

i . e T T —
2. ﬂﬂ;ﬁg;g_&hg/gggUegt_oﬂn§brl Nalagiﬂgs,consldened FurtﬁEE,
Qe-may bc asked to glve an undertaking_that he will not clalih

tA/DA/Joining Time in the event of his tramsfer—to 0io

QefEz), Guwahatl. :
B R (1/
KQWVhV éh -

_(Ram Bilas)
Deputy Director of ‘Administratior
,for Director General

-

To: The Superintending Englneer,
All India Radio,
Visakhapatname
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AIRMET / b EEE "™ Pagelof2
N ¢
[t A ’ ; =
S r 1 N C T
' v T e i
] oot
L ‘ :
__’i’ Home ’ X
IR ’fi'ﬂ'“‘ Transfer/Promot,lon etc
: ORI AN v L N
Vol e A Rl e
L T PRASARBHARTI
: S e BROADLASTING LORPORATI@N OFINDIA & i
DIRECTORATE GENERAL:ALL INDIARADIO gt
: i { At:) Ie .
No.2/1/2003:8IL . & Fryzee - . Nbw Délhi, 6 82003
! b F
yurer it T AS NO.3 3 S A
2eb Shri VG Mal g: (IRLANo 14942), Assistant StanonEngmeer All IndxaPeadxol ; ‘
v Vtsaldxapama_m i§ hereby transfen'ed in the same capacity to ®/o CE(N orth Easts Zone), oy o4
All deaRadxo*Guwahau w:th {frnediate effect. s _1 0 : s '
A Corgey Te ot Sy ’ . “J s . Sl
2."?§Willv‘hot be‘entitled to TA/DA/joining time ct_c._] N ,f";T’ ‘ ; ; £
\ ' ‘:‘ : 'I';;E ! 4
" b2 5
(RAM BILAS) !
vy '\I',o PR N N TR TR TS SO B DyDlr OEAd‘nn-(E) ;‘”: w*"vfi- T
e i Ry A forDu ector General ! ¢ Eor
1. Pd'to CEO, Prasar Bliarati® : .%. Lo
2.PS toE-m~C(AIR) ' B
i 31 PStoExin-CDPn)/CE(TV)/Dir.(E)(Sh.D.K Gupta) DG Doorda;'l};‘han NewDelh1' ‘7 oot .
o 4, Headof Office; AIR, V}asakhapatnam/O/o CE(NEZ), AIE, Guwéhati. K L :

3. CE(P&A)/CE{AVM)/CE(DDM) Ofo CENZ) AIR & DDn,New Delhi - 3 copich. RO ,f._-" ~
8 CECP&A)/eE(Avm/eg@Dm Olo CE(EZ), AIR % DDn, Kdlkata = 3copies - <
©r71CE(P&AY/CEAVM)/CEDDM),0/0 CE(SZ),AIR & DDn, Chennai - 3 copies.

9 8 rCE(P&A)/CE(AVM)/CE(DDM)* O/o CE(WZ), AIR & DDn, Mumbai - 3 copies. WM

9. CE STI(T)/CE(R&D), AIR, New Delhi.

10. Pay &Accounts Office, IRLA:-Min of I&B, AGCR Building, New Delhi. §

11 Mxmstry of 1&B U BA(E) Sectxon, Shastm Bhawan, New Delhx

12. Pérsons CERESe dﬂzroughﬂlewrespectxvegomces o Sy /QW. \»{A,Q_%,(sé
ST 1"5 .,.?‘_.1.‘." Iy GNY (.,y{’}r . \) -

TN 6. 5

Copyto )i' :{'-7 " { Ve A% IS T L A U
v

.::!:"x' G AdE L Nosore o G Ve tenanvan L e wg, _l( A ’m@ MRLAN

1. PSto CE(D)/PS to CEQM)/PS to CE(P)/PS to CE(MR )/DE(P)/DE(Coordmano% Ssit. Directoy ERgo
... 11 DEHQDEEstimates)/Dir. (IT: :Division)/Dir;: (EPM)/CVO/DDA(EAC)/DDA(L) CE m@) A R& )$
- ZR,A&G/Vlg Sec.txon/Scor Section. - W&h ati
"3>The Geéfietal Secretary, AIR & Doordarshan Engineers’ Association, P&D Unit, AIR, <261 Q@Q
New Delhi.
.+ “ods:The Pregident; Aegoéiatioh: SfRadxo"&;Telev:sxonfEngmeermgEmployees et ey
i pPost BoxNo: 422, GoleMarketNewDelhis: oy, ¢ -0 -orl o N T e e

a1 5 The, General Secretary, Alllndna Atkashvam and Doordarshan SC/ST Employees Welfare . ”
e _' Assocxatxon 2579/2580 Bagv‘ht Raghunath Sadar Thana Raod De[hx -6. |
SRt e T Genetal Sorretary AR’&Doorddrshan Techmcal‘Employees Assocmnon, Dot Box

No.736, New Delhi.
7. The General Secretary, Graduate Engg. Assocxatxon AIR/Doordarshan, Post Box No. 3 19,

New Delhi-110001. T A RS
8. The President,Programme Staff Welfare Association of AIR & DDn. (Regcl),l 1 Annexe
Broadcasting House, All India Radio, New Delhi. Lo

R i s .
e TN TN v L o T - —_
ML AdA LN




14 QMWB
s /":_ i ~
W N

- PRASAR BHARATI" ,
BROADCASTING CORPORATION OF INDIA"
DLR}:(,T()R AT }:. GENER: \L ~\LL INDI A RADIO |

No.'2./1/2_003-3.HI(P_LIII)\S ¥ . NewDei '_24.9.2003

Sub: chuest to grant T A/DA etc. on u.msfm to 0/o LE(NLZ) Guwahm
' n.pu.s;nhtxonM:ened from Sh. V.G. Malagi, ASE.

- . ‘

‘Reference representation clatcd 26.8. ”003 received from Sh. V G. Malaox, - |
- ASE on the abow subject. : A

2. The rcquLst of Sh. V.G Malaor ASE 1o t,mnt him TA/ DA etc. on his nansfcx -

~to O/o CE(NEZ) Guwahati has. been considered. It is regretted that it has- not been -

" found passible to accede to the request dug to non-completxon of lus tenule there
He may be informed accordingly & pgliEVccmiimt \

e ’
CENEZ) Cuwaliat. A comphancc rcport may also be scnt to this D

imumediately. 0\}@ ,Q.;—d
W (RAM BILAS)

L \oﬁ/ ‘ - \J\ ~ Dy.Dir. of Admn.(E) o
RN 0 T A ¢ MALACI ~ for Director General -~ - . -
BN S . Bsstt. Dlrecto*(quq‘zf N
Head of Office, ~ @JOCE (NE-E)Y prc0: :
All India Radio, _ Guwahati-
- Visakhapatnam. - ' VRABAR BHAPJ&TI

(anomcwrzm CORPOSATION F xma)
ALL XNDIA RADIO 0.3 nmwrrm

ve e

No.VIs-wl('l),leO:)-s/Bngg/ - Dated s 05,11, aooa

- Copy to tho chi £ Englneer(NEz) ( shri Mahadev
,Sarmah. DYy Dix(.\dmnz name), all India Radic & TV, 3rd .
£loor, Dr,.P, Kakati's ‘1 ge s Near Ganashguri Flyover, G.S5.
Road, Guwahati « 781 006 = with a :cquest to hand over the
enclosed photocopy of the Directc: ate’s letter to shri v.e.
Malagi, Assistant Station Engineer who has taken: over as

Asst Directcr (mgg) at yaut off.wo. a ?

P. Nageswara Rao ) =
Dx:awing & Disburging officer -
¥or Staticn Director

opy to shri V. G. Malagi, Assistant station Engineer /Asst
Ditector(mlgg). o/) cn(m). AIR & 'N. Guwahau. .

-
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CENTRAL ADI\EINIS’FR*\_TIVE"TRIBUNAL HH GUWAHATI BENCH o

~ Original Application No. 30/2005

Date of Order : This the 9™ day of February, 2005,

e
~

THE HON'BLE MR. ’\/I K. GUPTA, JUDICIAL MEMBER,

V.G. Malag1 .

Asst. Director Engmeex ing. S :

0/0 The Chief Engineer (NEZ) : .
AIR & TV, Dr. P, Kataky Building- -

Near Ganeshguri flyover

Dispur, Gawahati — 781 006.

In person.
- Versus -
The Union of Indis, ;
Represénted by the Director of General !
All India Radio, Akashvani Bhawan, : ‘
- Sanzad Marg, New Delhi - 110 001 - ... Respondent.
None present for the Respondent.

ORDER (ORAL)

M.X. Gupta, I.\’Iefmb er (J):

arinisy,

’ I'he appllcanf has sought permission to make certain correction in Annexure — 9
/"’\;\

e. word‘; did not appear i ongmal repr esentation sent to the authority, which is

1 *d and accordingly he is allowed to make necessary correction with due signature.

1o apphcant who appedxed in person ar gued in detailed that he has entitled to ‘3

A on transfer from Vlsdkhapatmm to Guwahati, as he had not given any under

—
taking as sought for vide communication dated 25.06.2003 to tfor ego his clw M
TA/DA in the event of transfer to Guwahati. M‘%XSZ

It is stated that the apphcmlf was transferved to AIR Guwahati in the capacity of V. @ WALA C‘l

Assistant Station Engineer, and because of certain personal reasons he offered Jifstt. Director {En' 1)
CE (NEZ) AIR & . ¢
Wahati-flalma

i

wx‘lmgness to be posted in the North East. Pursuant to his willingness and option he@

trmmfened, vide order dated 06,08_2003, from Visakhapatnam to AIR Guwshati. In

paragraﬁh!Z qf the said order it was speé_iﬁcally stated that he would not be entitled to i
| . T_A/DA/joining time. »

It 1s stated that he has made numerous representations prior to as well as

subsequent to the transfer said order, which remain unconsidered despite various

}
:
reminders made to the concerned authorities. f




2
nee— i —did—not—sabimitany undertakingtotorego TA/DA in response
o —— Ty

= — - -
@E&pondqmmumwwzune 2003, hie under the ruleswag entitlec

@61\ ofc. 1 is_confended fhal (fiough he—had—accepiod higtransfer from if
o = ‘_______‘___,__——-"’"“"_“'—'—'*'—'"——U—'—'

Visakiiipataam-to-Guwiliati tut e cannot'be allowed to sufier i (erms of“n‘on-grmlt"@ﬁ

{A/DA. | T

I have heard applicant in person and peruse the O.A.

No Rule or law has been pointed out or brought to wy notice under which the
applicant is entitled to TA/DA/Joining time, particularly when he offered his willingness
to be posted to NE prior to the transfer order dated 06.08.2003. However, as the
applicant’s representations, followed by reminders, remain pending with the concerned
authority, I am of the view that the ends of justice would be served if a direction 18
issued to respondent to pass reasoned, detailed and speaking order keeping in view the
Rale position as well as law on the gaid subject regarding entitlement or otherwise of the
TA/DA/Joining time. Titis exercige shall be completed within a period of three months

from the date of receipi of the order.

B ,
Accordingly the application is disposed of at the admission stage without issuing

S/ MEIMBER(D)

gertifies 1o be true Cow
g sty

oL
4%
Section OFicer (1)
"CA T GUWASATT 24NCH
Guwahati-78'003

St
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® | / SPEED POST
" | ”\\fé PRASAR BHARATI N
"’% ol BROADCASTING CORPORATION OF INDIA

@}, , DIRECTORATE GENERAL : ALL INDIA RADIO

/ . . :
W\(}’ NO. 9/163/99-S.III) (3 New Delhi, 20/07/2005.

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR,
Visakhapatnam to O/o CE(NEZ), Guwahati.

Reference O/o CENEZ), AIR & TV, Guwahati’s letter No.
CE(NEZ)/21(2)/2005-S/1103, dated 16/06/2005  forwarding therewith  the
representations dated 15/06/2005 & 16/06/2005 submitted by Shri V.G. Malagi, ADE

on the above subject.

2. The above referred representations of Shri Malagi, ADE have been considered
sympathetically and it has been found that the request of Shri Malagi to post him at
his choice place i.e. the Zonal Office, Guwahati was considered & decided in terms-of
the provision of transfer policy and he was accordingly transferred & posted at
Guwahati without TA/DA & JT etc.

-

3 he_transfer-of-Shri.Malagi from AIR, Visakhapatnam to_O/0 CEm")
(& TV Guwaliati_was_atfacted on_his-own reqtTe‘s‘t*an'cl‘t}Te’De—pﬁ.—lTﬁa‘fﬁl’ﬁ'l’l,é'c'l'ﬁm
choice; a5 Tequested-by-him; by transferring i fo the Zdnal Office; Guwaliat, {In}
{he transfer policy, there_ is_no_provision-to_count-together_the_stay_period-at_tWo_0r)
ffiore Stations’as claimed by Shri Malagi in his representations.

4. In view of the above, it is advised that Shri V.G. Malagi, ADE may be
informed that he is not entitled to TA/DA and joining time for his transfer from AIR,
Visakhapatnam to O/o CE(NEZ), Guwahati. It may also be brought to his notice that
as per the provisions contained in transfer policy, there is no room to consider his
case further. ‘

Diréctor (P&EA)

A Chief Engineer (NEZ), _ A
Office of the Chief Engineer (NEZ), g—% m M

Akashvani & Television,

GUWAHATI - 781 006.
- U oo Moo

V. G. MALAGL
Asstt. Director (Enga ),
©/OCE (NEZ) AIR & ¥
Guwahatl-18100¢



® / -
From,
V.G. MALAGI
Assistant Station Engineer
All India Radio, Visakhapatnam
To, :
The Director General
Kind: Atten. Chief Engineer (Development)
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110001
(Through Proper Channel)
Sub: Request for transfer to Zonal Office North East (Guwahati NE)
Sir, '

With due respect I request your honor that I may please be transferred to the |
zonal office Guwahati (NE).

I would like to avail the NE quota for my daughter s higher education as she
has studled in different states who is just finishing here 10 examination.

At Mysore, during the 10 KW FM ( Harries ) transmitter installation, almost
all the installation works including augmentation of power supply, tower and antenna
erection, PDP & AC plants, multifunction switching console erection, transmitter &
AVR erection, along with the correspondences pertaining to installation were carried out
by me as the 1.0 was not regularly posted.

At HPT(TV) Shimoga the design fault of ‘U’ link panel was rectified (copy
enclosed) which was appreciated by the Station Engineer and recommended to
incorporate in all the mark III TV Transmitters.

While I was at DDK Guwabhati , I was volunteer to go to Mokokchung to attend
the Breakdown. After attend the Breakdown , many more equipments were made
through and also 130W operation, 1IKW operatlon and 1 KW by pass operations were
introduced.

I have under gone the training course s a) Doordarshan 9 months training course
at IIT Kanpur b)Training on FM Transmitter course at STI(T) Delhi

I shall be thankful for the act of kmdness

‘ M . Yours faithfull
Visakhapatnam g W v /Gl t‘\{ j%

Dt: 20.03.2003
¥. 6. MALRACT
Rastt, Director (Eng9) (V.G.MALAGI)
©jO CE (NE2) AR & v
Copy to: The Chief Engincer (NE) AIR & TsRadHa Bhavan, R.G. Barush Road,

Saujiali Path, Guwahati-78 1003 for kind information and perusal please
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le Superintending Engineer,
.1 India Radio
'ISAKHAP ATNAM,

ir,

At, around 2000 hrs yesterday on 22/1/2003, Phone call of
uperintending Engineer Sri K.S.Sharma received at my residence,
n a state of intoxication at high pitch in singular he started
busing me stating why you have not come to my residence tv settle
he bills inspite of repaated telling ? ana also today when you

ame in morning and afternoon to my residence. I had told you to
ome at evening.

When I pleased him that, sir, you have not called me today - .
or I had come to your residence either in morning or afternoon today,
hat too, I had been to 100 KW transmitter mtxtgegxkyx by shift
ehicle at 1000 hrs and returned at 1900 hrs by the shift vehicle;

n that case, I could not be able to come to your 'residence in after—
oon or morning. Again, as a reply*he said"have not come today
{ternoon ? have you come morning or have you come yesterday® in
>tally confused mood by twisting the matter, after attending to

gnow fault you have not come to my residence and repeated® like
late

\

- At this Jjuncture I am very sorry to mention here that, the .
ipdt.Engineer is always in a state of intaxication also it is very
[fficult to meet him at office as most of the time he will not be
/ailable if available also no frontful reply and no reply 1s being
>ceived if contacted overphone to his residence and also Iam very
rry to mention that, I am ashamed'that I am working under such an
'ficer who dossnot know day or night, yesterday or today.

I am constanlly bheing harrased by him through one or the other

y and I am unable to deal/discuss the official matters with him as
' is always in the state of intoxication. With the yesterdays
sident I am totally distrubed,sleepless feeling tense and unable to
Scharge my dutiles both at office and my residence, If the same
tuation cintinous I mmy need the medical assistance.

Thanking you, ) _
Y faithufll,
k03 )0 - ours falthuflly,

V- Mdag S
( V.G. MALAGI ) 33
Asst. Station Engineer

~ AIR,Visakhapatnam,
py to the Station Director kind information,

=/
g s I
\}/(31_ M"J‘%‘}Z

v.G. MALAGI
Rsstt. Director {Engg)

©/O CE (NEZ) AR & =

Guwahati- 781003 o | ‘



AIR MANUAL - , / | 317 :

xii) Persons over the age of 45 years shall not be ordinarily posted to a station of high altitude, which
term for the purpose will mean a station located at an altitude, of 2250 metres or more above
the sea level. -

xiii)  For the purpose of determining the date of completion of his tenure, all kinds of leave availed of
by an officer after posting to a category ‘C’ Station will be excluded except the leave availed of by
him, during his such posting, upto the extent of ‘Earned Leave’ earned by him at that station.

xiv) The head of the main station authorised to make recruitment may review the position of
Transmission Executives posted at Category ‘C’ station well before completion of tenure at the
station and forward proposals to the Directorate regarding transfers of those persons to other
stations after ascertaining the preference of the persons concerned.

xv) Regional Offices/Sections concerned in the Dte. should, at the commencement of a year,
prepare a list of those whose tenure at Category ‘C’ Stations is due to be completed during that
year. Proposals to post substitute in their places would be formulated well ahead of the actual
completion of tenure. Those whoare due for promotion and who have notdoneaterm of posting
at any Category ‘C’ statior. would be posted to a Category ‘C’ station on promotion.

xvi) Six months before expiry of normal tenure of posting at a station, an employee may indicate his
choice of minimum of three different stations where he would like to be preferably posted and
such option may be taken into consideration before his next posting is decided. &

xvii) df-an official offers Ritnself for posting at any of thecategory ‘C’ Stations; a suitablemote will'be;

Jade of the offer and, to the extent possible, such an offér wou a'be'a‘ccép‘tedﬂ o

h e .y vy T T T1ie - —L .

xviii) In case an official posted at a category “C’ station is willing to continue at that station not with
standing completion of his normal tenure there, he may not be transferred from that station,
unless the conditions other than the tenure justify his transfer from that station.

XiX) Pdsting/transfer orders of an employee who is serving at a category ‘C’ station to a category ‘A’
or ‘B’ station on completion of his tenure at a category ‘C’ Station shall be issued at least one

month before the completion of his tenure.

xx) Inthe matter of posting, officials who have not already been posted at a particular station, shall
have precedence over others who had already had full tenure at that station.

xxi) Member of staff, who are within three years of reaching the age of superannuation, will, if posted
at their home town, not be shifted therefrom, if it becomes necessary to post them elsewhere,
efforts will be made to shift them to or near their home towns to the extent possible.

xxii) The transfers of members meners of staff who have been given specialised training whether in India
or abroad, and those who are found to have aptitude for research work, will be guided by
consideration of full utilising their training/talents then by any other consideration herein.

xxiii) Only the Chief Executive of the Central Body of recognised Association/ Union/ Federation as
defined in the constitution of that Association/ Union/ Federation. or where the Chief Executive
bme mnr hoan cnerificallv defined in the constitution of such an Association’ Union/ Federation

V- WW

v.C. MALAGI
. - Director (Engqﬂ.}é

OCE (NEZ) AlE &
©l @mau-mlo%

Py e
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APPENDIX XII

TRANSFER POLICY

General

lX’T{ansfer policy and the instructions issued by the Department of Personnel and Trainin
matter of transfers, are in the nature of guidelines and are not mandatory.“&‘jhfé:ﬂsé""g’ﬁfaﬂ" e
been prescribed for tﬂlﬁ\g;gaggr;@y;dép;rmt,of_the officers governed by the transfer policy andh thgl

f B e e

z_ﬁ’t?r‘est of WOrk® )

=T P
Tenure

2. For purposes of transfer, various stations and offices of All India Radio have been divided into
three categories viz. ‘A’, ‘B’ and ‘C’. The general principles of transfers and the categorisation of
stations/ offices are given in Annexure .

3. The normal tenure at stations/ offices categorised as ‘A"and ‘B’is four years. The tenure at category
«C’ stations/ offices is two years. Category ‘C’ stations are known as ‘difficult stations’ and after
completion of tenure at these difficult stations, the officers are entitled to a choice posting. For this
purpose, they are required to indicate three stations/ offices of their choice, at different stations, in
order of preference, for consideration and implementation as far as possible.

: \

4. At CBS Centres, Central Sales Unit and Vividh Bharati, the tenure has been kept as three years.
Earlier at these stations/ offices, the tenure was four years. However, a Committee which had gone
into the functioning of the CBS Centres, recommended that the officers posted at these offices may
be transferred after three years. The provisions contained in Annexure I, in the matter of transfers
of personnel posted at CBS Centres, stand modified in the matter of tenure from four years to three
years. The recommendations of the Committee are reproduced below:

Transfer Liability

5. Practically, all officers of Group ‘A’ and Group ‘B’ gazetted posted at stations are governed by all
India transfer liability. Group ‘C’ officers have zonal transfer liability. ‘

Tenure at stations in the North East

6. A substantial number of AIR stations/ offices are located in the North-eastern region. For Central -

M1 i Taei emcacdea midaiinec have heen nreserithed hyvothe

et
ol |
T, W

g, @ MALACI )
Asgstt, Director (Engd.
®JOCE (NEZ) AIR & TV
Guvrahati-181000
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N , V.G. MALAGI
OIIIIIIE Assistant Station Engineer .
S All India Radio, Visakhapatnam ‘ - /

i‘ To,

‘ The Director General
Kind: Atten Sri Rambilas, DDA(E)
All India Radio, Akashvau Bhavan,
Sansad Marg, - New Delhi-110001

(Through Proper Channel)

Sub: Request for transfer to Zonal Oflice North East (Guwahati NE)
and TA, DA - reg. ' .

Ref: No. 2/3/2003-8 111 dt 25.06.20303

~ In continuation to the above cited reference, it may pleasc be recalled that, I came
tansler Trom AIR Mysore to AIR'V isakhapatnam.in October 2002 without TA, DA and
wansfer TA & DA drawn in May 99 (while on transter [rom DDK Guwahali to .
Mysore). | have completed 4 years aller drawing the transfer grant. f am réquestng Gang,
e “ . e ————— . N L = 45"—"‘
© Guwalall,_not_onyonsel—merest bul_alsoon p‘nlvhcmrtcr'eﬂ"(becm_xsc' —Ian_asKRy
e DAL e ——-"’—‘———'——""—'—_"J. - -
FansiCr [0 NL wWlicre no_one.1s 11uc;'cstc‘gg,,gpﬂaw)*mmyjos‘s arc vacal)y If I hape

go without TAEDA to Guwahali, that is more than 2000 km, 1 shall have to, incur a hedvy
easc be kind enough to consider sympathetically

linancial loss. The dircctorate may ple:
transber with TA & DA s 1 have completed the period of 4 years after drawing

ranster mcidentals and 1 nm requesting to NL.
The case may please be considered favorably.
| shall be thankful for the nct of Kindness.

Thunking .you,

o a : \'ou1'§ t'ﬁithﬁilly .
Visakhapatnam ' L - : :
D 07-07-03 gjiﬁﬁ‘mw \/_/G—(‘VLA/Q%(
\//(7\- H_aﬂ%ﬂy ﬂ FY.Q.MALAGI)
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PRASAR BHARATI
( BROAMCASTING CORPORATIO{X(T OF IMDIA)
ALL INDIA RADIO: 3 VISAKHAPATNAM
* . % w .

*
Z

No,Vis~21(VMG)/2003~5/ W) £ ‘Dated 3 09,07,\2003/,

The Directaxr General

( shri Ram Bilas,

Dy Dir Admn(Engg) =~ by =7
All India Radio,
Akashvani Bhavan,
pParliamerit street,

NEW DELHI =~ 110 001. ..

sebhoz- Request of shri V. G, Malagi, Assistant
station Engineer for transfer to o/o
Chief Engincor(NEZ), Guwahati.

Ref 3= Directoratz's letter No, 2/'1/2003-'-3.,111,
Adated 25,06,2003. : -

L ¢\°

sir,

with reference to the Directoratae's letter refeorred to
above, pleczg £ind enclosed a‘represehta'aion sukmitted by shri V.
Gc. Malagl, Assistant station Engineer, All India Radio, Visakha=-
patnam FHGRIES 52‘335] e allery WHoR !
£as Guwahatl as he has completed 4 years from the last date he
has drawn the transfcr grant, ' :

Tt ig requested that further necessary action may be
taken on the above matter at an early date. '

9% % Yours faithfully,
Y L P

.. MALAGI .
. £ ;
| Bostt. D}:\]eé:gr;‘Rng% (P, Nageswara Rao )
‘ @’@@E( o Drawing & Disbursing Office
Encls 1 as above Guwalipti-181000 ~ For Station Director
’ w7 zo/(c/

5
Q%@“

e e




o r A
- ® ' _ SPEED POST

Q@Q PRASAR BHARATI
%&1 . BROADCASTING CORPORATION OF INDIA

~7" DIRECTORATE GENERAL : ALL INDIA RADIO
<

R
\é, NO. 9/163/99-S.111 [3[ 0 New Delhi, 30.03.2005.
0"

ORDER

Reference Shri V.G. Malagi, ADE, representation dated 17.02.2005
regarding grant of TA/DA & joining time to him on his transfer from AlR,
Visakhapatnam to O/0 CE(NEZ), Guwahati on his own request.

r
)\ﬁ/ 2. The transfer of Shri Malagi, ADE was done at his own request before the
\)\\ completion of his tenure at AIR, Visakhapatnam.

\ 3. @A _s: per rules, n0 TA/DA & joining time-areadmissible if the transfer-isdone 7
on the request of employes & before-the completion™of tenure: (Copy of the transfer}
policyof DG; AlR enclosed)) T

4. . This condition was clearly mentioned in transfer order vide Dte.’s Order No.
38/2003-S.111, dated 06.08.2003 (Copy enclosed).

5. if transfer without_TA/DA etc. _was‘not-acmm, he shouldn\tg
@ave got himself relieved and joined’at the new station J} ‘

6. In view of the statements mentioned above, Shri V.G. Malagi, ADE is
informed that he is not entitled to TA/DA and Joining Time for his transfer from

AIR, Visakhapatnam to O/o CE(NEZ), Guwahati.
( Aﬂt(

y. Director of Admn.(E)
For Director General.

=) |
\ﬁlief Engineer (NEZ), S J'/tp WW&%&

Office of the Chief Engineer (NEZ), V- (- ‘

All India Radio & Television, q.C. M’*‘J’jf;cc
GUWAHATI -781 006. pestt, DITeTT T
- . , NEZ)

@10;3 181008



From, .
V.G. MALAGI

Assistant Director Engineering,
O/O the Chief Engineer (NEZ),
Guwabhati .— 06

To,
The Director General,
[Kind atten: DE (EA)],
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110 001.

( Through Proper Channel)

Sub: Request for grant of TA/DA/JT on transfer to Zonal Office North
East (Guwahati) '
Ref: CAT (Guwahati Bench) Order dated. 09-02-05.

Sir,
With due respect the following few lines are brought to your kind perusal and
sympathetic consideration.

That Sir, after joining at the Zonal office Guwahati, on transfer from AIR
Vishakhapatnam, I represented through proper channel for the grant of TA/DA &
JT,vide letter dt-06-10-03, dt-30-01-04, dt-21-04-04, dt-22-07-04 and 29-11-04 which
were forwarded to the Directorate with due recommendation. But so far nothing is
heard from the Directorate end. As I have exhausted all the sources, the only way
left for me was ogpproach to the Honorable Court for justice. Accordingly I filed
an O.A No.30 /0530 Honorable CAT Guwahati Bench on 04-02-05. The Honorable
CAT has passed an order dated. 09-02-05 with a direction to the respondent for
implementation within three months from the date of receipt of the same order.

The Honorable CAT Guwahati Bench’s judgment order copy dated. 09-02-05.
is therefore enclosed herewith, with a request for timely necessary action to grant
TA/DA & JT please.

Thanking you,

Dated: - 17-02-05 e i
Place: - Guwahati ' ' \/k & W

( V.G.MALAGI)
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m, y‘ﬂ DT. 11.4.2005

V.G. MALAGI

Assistant Director Engineering, /
O/0 the Chief Engineer (NEZ),

Guwabhati.

The Director General, ,

[Kind atten : Sri A. K. Gupta, DDA(E)],
- All India Radio, Akashvani Bhavan,

Sansad Marg, New Delhi-110 001.

( Through ®roper Channel)

Sub: Grani of TA DA and Joining time on transfer to Office of CE(NEZ), AIR & TV, Guwabhati.

Ref: Directorate Order No. 9/163/85-S.11I dated 30.3.05.

With reference to the above Directorate O. M. No., I beg to lay the following few lines for favor of your kind
usal and necessary action.

1. ‘That Sir, a transfer of an officer out of his home State/Station is not normally called a transfer on request for
the purpose of restricting of TA DA, etc. If an officer offers himself for serving in a ‘C’ class Station i.c.
difficult place like in North East, away from home State, such transfer should be treated as in public interest
which 1 have understood by going through AIR Manual of Vol. 1, Part I, page 314 & 317. My home State
is Karnataka. 1 did not represent for transfer to any AIR Station in Karnataka. But [ volunteered to serve
once again in difficult region like North East, and accordingly | indicated my interest for transfer to the Office

cr—

of CE (NEZ)..__JThereAfaL@,JL was un_expected to get transter order without TA7DA to an_officer_like_me/

@Et’eg_ri_ng to serve the N.E. Region.}

2. That Sir, It is true that Directorate vide O. M. No. 2/1/2003-S.111/421 dated 25.6.2003 asked me to furnish one
undertaking to forgo TA DA but I did not furnish any undertaking to forgo TA DA, rather | represented for
grant of TA DA vide my letter dated 07.7.2003 forwarded by the Superintending Engineer, All India Radio,
Visakapatnam vide letter No.VIS-21(VGM)/2003-5/1123 dated 09.7.03. '

3. That Sir, it is not true that I sought for transfer to North East untimely before completion of tenure. I have
completed more than 4 years together at Mysore and Visakapatnam before transfer to this office.

4. That Sir, ["was not relieved from AIR] Visakapatnam at_my_insistence.__I_was relieved by the Stationy
uthority of AIR, Visakapatnam as per Directorate verbal instruction on 26.8.03 followed by writien
linstructioh vide O. M._No..2/1/2003-S.HI(PtI1)/578—dated-24:9:2003—_(copy. Ma). When | was not
@terestéa’fﬁ—t—ransfer without TA DA _and joining time, the_question of insiSting my release on transiep
Without TADA; etc-does not arise.._J : '
In view of the above facts, it is clear that I am entitled to TA DA and joining time which may kindly be granted to
" without further hesitation within 1{one) month from the date of receipt of this communication.

"* Thanking you | (
g you, ﬁ%w Yours faithfully,
et SPIZS V-6 Ml

\)\/Qﬁ- (V.G. MALAGI) |
A

clo: As above.

pCl
G. MAb )
“'Direc\o\' ‘Engqﬂ:\f
Ags .E (NEZ) Al

eloglw@aﬁﬂsmoe
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To,

The Director General

(By name Sri A.K. Gupta, DDA (E)
All India Radio, Akashvani Bhavan
Parliament Street

New Delhi-110001

Sub: - Grant of TA/DA /JT on transfer from AIR Visakhapatnam to
0/0 The CE (NEZ) Guwahati.

Ref: - 1. CAT Guwahati bench Judgment dated, 09/02/2005, on O.A. No. 30/2005
2. Directorate letter No. 9/163/99-S.111,/310 dated. 30/03/2005.
3. Directorate letter No. 9/163/99-S.111, dated. 30/05/2005.

Sir,

I have gone through the above Directorate letters received through CE (NEZ) AIR & TV,
Guwahati, but I could not be satisfied with the reason put forward in the Directorate letters.
Being still aggrieved, I beg to lay the following few lines for your kind reconsideration &
necessary action.

\

That Sir, I do agree that a request or an option for transfer outside hometown can also be

called a transfer on request but not for the purpose of disallowing TA, DA as per actual sense of
the term. No doubt I offered myself for posting in NE Region a C category and difficult place but
I did not furnish any undertaking to forgo TA DA. Rather, I specifically asked for transfer TA
DA vide my letter dt. 07/07/2003 which was forwarded to Directorate in response to their letter
no 2/1/2003-S.111/421, dated. 25/6/2003 by the Office of AIR Visakhapatnam vide letter
NoVIS-21 (VGM)/2003-S/1123, dt. 09/07/2003. 1t is not understood as to how an officer who
has asked for TA DA on transfer as per rule has been forced to forgo the same at the suit will of

some one with negative attitude at the Directorate.

That Sir, As Directorate says, a request for transfer to place of choice is not binding.
Such request for transfer is considered to the extent it is possible. But it does not mean that the
officer whenever posted to place of choice is required to forgo TA DA. Normally the officer is
not forced to proceed on transfer without TA DA. In some cases, the authority may ask the
applicant as in my case to furnish an undertaking to for go TA DA before issue of transfer order,
and in such case, transfer order is issued only when the applicant is ready to forgo TA DA. In my
case, I did not furnish any undertaking to forgo TA DA on transfer to the office of CE (NEZ)

AIR & TV, Guwahati. Therefore, I should not have been transferred if Directorate was not

interested to allow me TA DA.

A’V\N_,BL}«/\)L~ J4~

=l
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That Sir, Directorate says that it was clearly mentioned in my transfer order that no TA
/DA would be entitled to me. Yes, it was mentioned like that but I myself was not the relicving
authority. I was relieved by the station authority of AIR Visakhapatnam as per Directorate
telephonic instruction on 26/08/2003 when I was present at the Directorate, followed by

Directorate written instruction vide order no. 2/1/2003-S.11I (Pt.II1)/578 dated. 24/09/2003

That Sir, It is not understood as to why the period of stay at AlR, Mysore &
Visakhapatnam cannot be counted together. When I was earlier transferred from AIR Mysore to
AIR Visakhapatnam without TA DA there does not seem to have been any legal hurdle to allow
me TA DA on subsequent transfer to Guwahati after a total period of 4.3 years stay (3 years 4
months at AIR Mysore and 11 months at Visakhapatnam). As per rule, TA DA can be allowed
for transfer even within 6 months which is of course without transfer lump-sum grant.
Therefore, only for lack of will and positive attitude of some one in the Directorate, I should
not be subjected to unnecessary harassment i.e. to force me to come on transfer to C category
place of 3000 km away at own cost. In this connection, Hon’ble CAT in the judgment on O.A.
No. 30/2005, dated. 09/02/2005 _under para V_has clearly_stated that for acceptance of
transfer, one cannot be allowed to suffer in terms of non-grant of TA DA, that too when he did
not submit any undertaking to forgo TA DA on transfer to the office of CE (NEZ.

Under the above circumstances, it is clear that I have been transferred at the behest of
the Directorate, and therefore I once again request you to kindly allow me TA DA without any

more hesitation within 30 days of receipt of this representation, so that I am not required to file
any more suit in the Court of Law for the sake of justice and mitigation of sufferings.

Thanking You,

Date:-15/06/2005
Place: - Guwabhati.

Yours faithfully

Voo
(V.G. MALAGI)
Assistant Director (Engineering)
O/o the CE (NEZ) AIR & TV
Guwahati-6
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PRASAR BHARATI
BROADCASTING CORPORATION OF INDIA
DIRECTORATE GENERAL : ALL INDIA RADIO

NO. 9/163/99-S.111 New Delhi, 30.05.2005.

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR,
: Vlsakhapatnam to O/o CE(NEZ) Guwahati.

Reference O/0 CE(NEZ), Guwahati’s letter No. CE(NEZ)21(2)/2005-S
dated 12.4.05 forwarding the representation dated 11.4.05 of Shri V.G. Malagi, ADE
on the above subject.

2. The parawise comments on the above said representation are given as
under :

i. It is wrong to say that a transfer of an officer outside of his home

town/state is not called a transfer on request. The cadre of ADE-is
an All'India cadre the incument can be transferred to any where in
India. The request posting/transfer will be considered as transfer on
request. '

ii. As regards copy of AIR, Manual forwarded by Shri Malagi it is
stated that nowhere it has been mentioned that the transfer on
request outside the home state is not to be treated as transfer on
request. It only states that if an official offers himself for posting at

a‘C category statlon to the extent possrble such an offer would be
. accepted. ! JEINR rxcBtEYe O 10 DS ot

iii. In the transfer order of Shn Malam it was clearlv mentloned that he
will not be entitled to TA/DA/joining time etc.

iv. Shri V.G. Malagi joined at AIR, Visakhapatnam on 17.10.2002 and
was transferred to O/o CE(NEZ) Guwahati vide order dated
6.8.2003 and relieved on 17.09.03. Thus he was transferred without
completlon of hlS ténure at Vrsakhapatnam o

(together as these are two dlfferent statlons not_in_ the s same
Municipality. ¥

vi. There were no verbal instruction from the Directorate. His transfer
order was issued on 6.8.2003

3. In view of the statements rrrentioned above, Shri V.G. Malagi, ADE is not
entitled to TA/DA and Joining Time for his transfer from AIR, Visakhapatnam and

this may be conveyed to him and his dated acknowledgement sent to this
Directorate.

AK.GUPTA)

\“Chief Engineer (NEZ), A
Office of the CE(NEZ), S\Mﬁ ﬁﬁ"&
All India Radio & Doordarshan é

GUWAHATI - 781 006.

/o b
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/
From, | " DT. 06-10-2003
V.G. MALAGI
Assistant Director Engineering,
0/O the Chief Engineer (NEZ),
Guwahatl.
To,
The Director General,
[Kind atten : Sri Ram Bilas, DDA(E)],
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-11 0 001.
( Through ®roper Channel)
Sub @ Request for grant of TA/DA/IT on transfer to Zonal Office North East (Guwahatt) — reg,.
Ref : 1) Directorate letter No.2/2/2003-S.111/421 dated 25.06.2003
i) My representation dated 07.07.2003
iif) Forwarding letter dated 09.07.2003
iv) Transfer order No. 2/1/2003-S.111 dated 06.08.2003.
Sir,

With due respect 1 may please be permitted to bring the following few lines for your kind
consideration for grant of TA/DA etc on transfer to Zonal office (NE), Guwahati.

After submission of my application for transfer/posting to 0/0 CE(NEZ), AIRR & TV, Guwabhati |
was asked to submit one undertaking for not claiming the TA/DA/Joining Time vide Dte. Letter under
reference at (i) before issue of my transfer order from the Directorate. As a reply to this Directorate, [
did not submit any such undertaking. 1 requested through representation dated 07.07.2003 (copy
enclosed) for grant of TA/DA/IT on transfer on the following grounds that :

1) this was the transfer 4 years after drawing the TA/DA.

11) it was a transfer to NEZ where usually staff is not interested to take transfer it being
difficult & 2000 km away &

1) it would be big loss if I was forced to take transfer without TA/DA etc. Since my earher
ransfer from AIR, Mysore to AIR, Visakhapatnam was also without TA/DA/T.

1t is not understood as to how 1 was transferred to this office without TA/DA etc inspite of my
specific request for the same. :

I requested for transfer to NEZ as an option for the purpose of next transfer/posting after
completion of normal period of stay at a particular station. Therefore, 1 request you to kindly reconsider
my request for grant of TA/DA etc on transfer to the O/o the CE (NEZ), AIR & TV, Guwahati (which 1s
2000 km away and 1s a disturbed place and not my home town or place of special advantage).

aal MM%
Yours faithfully,

(V.G. MALAGL)
Assistant Director (Engineering),

O/o the Chief Engineer (NEZ),

Enclo : As above.
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/ REMAINDER -
DT. 30-01-04

V.G. MALAGI

Assistant Director Engineering,
O/0 the Chief Engineer (NEZ),
Guwahati.-06

To,

Si

The Director General, )
[Kind atten : Sri Ram Bilas, DDA(E)],
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110 001.

Sub

Ref

r7

( Through ®roper Channel)

Request for grant of TA/DA/JT on transfer to Zonal Office North East (Guwahati) — reg.

1) Directorate letter N0.2/2/2003-S.111/42] dated 25.06.2003
1i) My representation dated 07.07.2003

ni) Forwarding letter dated 09.07.2003

1v) Transfer order No. 2/1/2003-S.1II dated 06.08.2003.

With due respect I may please be permitted to bring the following few lines for your kind
consideration for grant of TA/DA etc on transfer to Zonal office (NE) Guwahati.

This 1s in continuation to my representation Dt-06-10-03 for grant of TA& DA in respect of my
transfer to the Zonal office Guwahati (Difficult station), This is to inform again that, I did not furnish
any undertaking to forego my TA/DA on transfer from Vishakhapatnam to Zonal office Guwahati,
rather 1 requested to allow TA/DA wide my letter dt-07-07-03, forwarded by AIR Vishakhapatnam
wide letter dt 09-07-03 in response to the Directorate letter No.2/2/2003-S.11I/421 Dated 25.06.2003.

In this continuation it may be added that, I was transferred from AIR Mysore to AIR
Vishakhapatnam where I joined on 16-10-2002. That time also I was not granted TA/DA although 1
was transferred after completing almost 3 Y2 years. Now while on transfer from Vishakhapatnam to
Guwahati if I am forced to forgo TA/DA it will be heavy financial harassment to me for serving in
North East after traveling for. May I again request you to kindly to grant TA/DA in respect of this
transfer to Guwahati. ‘

[ shall be grateful if my request is granted early without any more hesitation.

Thanking you,

PRTIN: =
VXH_W&%‘SY

V. G. MALAGI

Yours faithfully,

VoG-

Bsstt. Directo” (T27a) i (V.G MALAGI) ) .
CE L Assistant Director (Engineering),
/O (“L?'Z 81000 Ofo the Chief Engineer (NEZ),
Guwahati- AIR & TV : Guwahati.

Tzt e [ - e~




' PR'ASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
OFFICE OF THE CHIEF ENGINEER (NEZ)

AIR & TV : GUWAHATI
NO. CE (NEZ)/21(2)/2004-8 / 4.3/ 3 floor, Dr. P. Kakali's building,
Near Ganeshguri flyover,

G. S. Road, Guwahati-781 006.
Dated January 30, 2004.

(Makadev Sarpah)
Dy, ir%@/
forC f Engirieer [ ).

To,

The Director General,

[Kind atten : Sti Ram Bilas, DDA(E)],
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110 001.

Sir,

A representation received from Sh.V.G.Malagi is forwarded herewith. It is requested that
he may kindly be allowed the TA/DA in view of the fact that, he has been transferred to this office after
a span of almost 4 2 years service at AIR Mysore and AIR Vishakhapatnam. It is seen from records that
hehad  opted for transfer to North East with  TA/DA. He specifically requested for TA/DA vide a

representation which was duly forwarded by the AIR Visakhapatnam.
Fover /¥ ;/7%1/4
= _’47;\%

(Mafadey Sarmah)
Dy. Director (Admn)
for Chief Engineer (NEZ)

- o~ LT
B A Rt =
T A . D D Ser

R T

ot Vedets

<. G. MALACGI
Bsstt, Directo” {n
©JOCE (NEZ) 61
Guwahati-181000

)
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From,
V.G. MALAGI
Assistant Director Engineering,
0/0 the Chief Engineer (NEZ),
Guwabhati. — 06.

To,
The Director General,
[Kind atten: Sri K.M.Paul, E.in.C],
All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110 001.

(_ Through Proper Channel )

Sub: Request for grant of TA/DA/JT on transfer to Zonal Office North East (Guwahati)
Ref: Transfer order No. 2/1/2003-S.111 dated 06.08.2003.

Sir,
With due respect 1 beg to bring the following few lines for your kind perusal and sympathetic
consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwabhati. ‘

That Sir, | was transferred vide Directorate order no.2/ 1/2003-S.I1I dated 06.08.2003 to o/o the CE
(NEZ) Guwahati, but it is regretted to state that I have not been granted the TA /DA on transfer though 1 did
not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When 1 opted
for transfer from AIR Vishakhapatnam to Zonal CE’s office at Guwabhati, | was asked before the processing /
issuc of transfer order by the Directorate vide letter n0.2/2/2003-S.111/421 dated 25.06.2003 to furmish an
undertaking to forgo the TA/DA (with out mentioning the reason why I was not eligible for TA/DA). But |
did not furnish any undertaking to this effect. I rather represented for transfer with TA/DA vide my letter
dated. 07.07.2003 forwarded through AIR Visakhapatnam, covering letter No.VIS-21(VGM)/2003-s/1123.
dt 09-07-03. As such it is not understood as to why TA/DA & JT was disallowed when 1 have not at all
given the under taking to forgo the same.

That Sir, 1 have served at DDK Guwabhati for the period from Jan 1997 to May 1999 (two and half
years). Thereafter I was transferred to AIR Mysore where I joined on 02-06-99. After 3 Vi years service al
AIR Mysore, I was transferred to AIR Vishakhapatnam with out TA/DA on the plea_that I did not compleie
4 vears stay at AIR Myvsore to. which 1 did not object. But this time my transfer from AIR Vishakhapatnam
to the ofo the CE (NEZ) Guwahati with out TA/DA & JT is very painful. I should get the transfer incidentals
when I opted for this transfer after total 4 years 4 months afer drawing the transfer incidentals and that too |
was transferred against my willing to forgo the transfer incidentals.

That Sir, afler joining at the Zonal office Guwahati, 1 represented through proper channel again vide
letter dt-06-10-03. A remainder was also issued to the Directorate vide letter dt-30-01-04 but till date nothing
is heard from the Directorate about the grant of TA /DA.

That Sir, I wish to clarify, in this connection, that Guwahati is neither my hometown nor it is a placc
of Roses, It is still a difficult place. 1 opted for Guwahati the difficult station to get my transfer early and to
get rid of the Superintending Engineer AIR Vishakhapatnam who is always creating problems under the
continues state of intoxication for those who did not move wit him in hand in glove. A copy of my letter dt-
23-01-03 to the Superintending Engineer and The Station Director of AIR Vishakhapatnam on incident that
took place during my stay at Vishakhapatnam is enclosed here with in support of the background for which

actually I applied for transfer form Vishakhapatnam.

“Under the above circumstances it is requested to kindly look in to the matter and order for the grant
of transfer TA /DA & JT at an carly date. Q/Q,ff &mQ/ 9
Thanking you, ‘ ,9 ‘
> Your s faithfully,

\)/(J’L g ol
Dated: - 21-04-04 V. G.MALA ey Q.
Place: - Guwahati Rsstt. Director (Engg.zj \/\ é =

T
Enclo: - As above OJOCE (NEZ) AIR &= V.G.MALAGI
Guwahati-181006

e



NO. CE (NEZ)/21(2)/VGM/2004-S /77 5 é

PRASAR BHARATI
(BROADCASTING CORPORATION OF INDIA)
OFFICE OF THE CHIEF ENGINEER (NEZ)

« TS A~

AIR & TV: GUWAHATI |

3rd Floor, Dr. P. Kakati's Building, '
- Near Ganeshguri Flyover,
G. S. Road, Guwahati =781 006.
Dated the May 7, 2004.

o0 WP

The Director General,

{By Name : St Ram Bilas, DDA(E)},
All India Radio,

Akashvani Bhavan,

Parliament Street,

New Delhi-110 001.

Sub : Request for grant of TA/DA etc on transfer from AIR,
Visakhapatnam to S V. G. Malagi, Asstt. Director (Engg.).

Sir,

A representation dated 21/04/2004 submitted by Sri V. G. Malagi, ADE of
this office for grant of TA/DA & Joining time on transfer from AIR, Visakhapatnam is
forwarded herewith for kind consideration. :

Mmoo A (M, Malagi, ADE while opting for-transfer-to thé_North East after abouts

o 4V years stay i AIR; Mysore & Visakhiapatnam did not  fursiish any underiaking to_forgo )

TAD 'i,\;;xr_l;gﬁponse;tf_)‘\ 'ﬁé—jDG"'s—‘—i’éﬁﬁﬁmysml@@ 25/6/03._As-such_he 5
entitled fo TA/DA-etc-on ‘his fransfef to this office:

It is requested that Directorate approval for payment of TA/DA efc to
Mr. Malagi, ADE may please be communicated at an early date. ’

‘ , S Q/Qﬁ %M Yours faithfully,
B Ewase Vg g
; | A [

v G. MALAGT | - , o
Bsstt. Directo? (‘Lng-}\ (Q X Stnha) '
OJO-CE (NEZ) Al & N Director (Engineering)
@uwahau-'ISXOOS for Chief Engineer (NEZ).

\ =
e

N
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From,
V.G. MALAGI
Assistant Director Engineering,
0/O the Chief Engineer (NEZ),
Guwahati .- 06.

To, : _
The Director General,
[Kind atten: Sri Ranveer Singh DE (EA),
~ All India Radio, Akashvani Bhavan,
Sansad Marg, New Delhi-110 001.

( Through Proper Channel)

Sub: Request for grant ofT,;X/DA/JT on transfer to Zonal Office North East (Guwahati)
Ref: Transfer order No. 2/1/2003-S.111 dated 06.08.2003.

Sir,
With due respect 1 beg to bring the following few lines for your kind perusal and sympathetic
consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwahati.

That Sir, | was transferred vide Directorate order n0.2/1/2003-S.111 dated 06.08.2003 to olo the CE
(NEZ) Guwahati, but it is regretted to state that [ have not been granted the TA /DA on transfer though 1 did
not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When | opted
for transfer from AIR Vishakhapatnam to Zonal CE’s office at Guwahati, | was asked before the processing /
issue of transfer order by the Directorate vide letter 10.2/2/2003-S.111/421 dated 25.06.2003 to furnish an
undertaking to forgo the TA/DA (with out mentioning the reason why 1 was not eligible for TA/DA). But |
did not furnish any undertaking to this effect. I rather represented for transfer with TA/DA vide my letter
dated. 07.07:2003 forwarded through AIR Visakhapatnam, covering letter No.VIS-21(VGM)/2003-s/1123.
dt.09-07-03. As such it is not understood as to why TA/DA & JT was disallowed when | have not at all
given the under taking to forgo the same.

That Sir, 1 have served at DDK Guwahati for the period from Jan 1997 to May 1999 (two and half
years). Thereafter | was transferred to AIR Mysore where I joined on 02-06-99. After 3 ' years service at
AIR Mysore, | was transferred to AIR Vishakhapatnam with out TA/DA on the plea_that I did not complete
4 years stay at AIR Mysore to, which 1 did not obiect. But this time my transfer from AIR Vishakhapatnam

" to the o/o the CE (NEZ) Guwahati with out TA/DA & IT is very painful. 1 should get the transfer incidentals

when | opted for this transfer after total 4 years 4 months after drawing the transfer incidentals and that too |
was transferred against my willing to forgo the transfer incidentals.

That Sir, after joining at the Zonal office Guwahati, | represented through proper channel again vide
letter dt-06-10-03. A remainder was also issued to the Directorate vide letter dt-30-01-04. again represented
on 21-04-04 but till date nothing is heard from the Directorate about the grant of TA /DA.

That Sir, 1 wish to clarify, in this connection, that Guwahati is neither my hometown nor it is a place
of Roses; [t is still a difficult place. I opted for Guwahati the difficult station to get my transfer early and to
get rid of the Superintending Engineer AIR Vishakhapatnam who is always creating p{'oblenis under the
continues state of intoxication for those who did not move with him in hand in glove. A copy of my letter dt-
23-01-03 to the Superintending Engineer and The Station Director of AIR Vishakhapatnam on incident that
took place during my stay at Vishakhapatnam is enclosed here with in support of the background for which
actually I applied for transfer form Vishakhapatnam.

Under the above circumstances it is requested t indly Jook4n to the matter and order for the grant
of transfer TA /DA & JT at an early date. < Jﬁ dﬁ

Thanking you,
Your s faithfully,

Dated: - 22-07-04 : \) | Y. G. MALAGI \f, ’(;1. YKAQV%( ‘
Place: - Guwahati Restt. Director (Engg.) -
Fnelo: - As above OJO-CE (NEZ) AlR & ™ V.G.MALAGI

Guwahati-781006
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\ ¥ PRASAR BHARATI //‘%

(BROADCASTING CORPORATION OF Inv1a)
. OFFICE OF THE CHIEF ENGINEER (NEZ).
AIR & TV : GUWAHATI

No. CE (NEZ)/21(2)/2004 -S /2 67 O 34 Floor, Dr. P. Kakati’s Building,
Near Ganeshguri Flyover,

G. S. Road, Guwahati-781006,
Dated the 23™ July, 2004.

To,

The Directorate General, .
(Kind attention Shri O. P. Guliani, DDA,S-IV(B),
All India Radio,

Akashvani Bhavan, Parliament Street,

New Delhi — 110001.

Sub : Request for grant of TA/DA/ JT Mr. Malagi, ADE on
transfer from AIR, Vishakhapatnam to CE (NEZ),AIR& TV,

Guwabhati.

Ref : This office letter of even no. dt.30/01/04 & 07/05/2004.
Sir,

Mr. V. G. Malagi, ADE 4t this office has submitted one mor'e
representation for grant of TA DA etc. on transfer and the same is forwarded herewith.

His case for grant of TA DA & JT on transfer from AIR Vishakhapatnam
to this office has been éxamined in details at this office and found that he took this
transfer after more than 4 yrs. stay both at AIR, Mysore & AIR, Vishakhapatnam and he
did not furnish any undertaking to forgo TA DA etc. Hence his request for grant of TA
DA & JTetc. was recommended from this office vide letters of even Nos dt.30/01/04 and
dt. 07/05/2004 under reference but nothing is heard from Dtc. till date.

1t i's, therefore, requested that Directorate approval or otherwise in the
matter may please be conveyed at an early date for onward -information to Mr. Malagi,
ADE.

Yéurs faithfully,

ﬁf{/’ —
(Mahadev Sarmah)
Dy. Director (Admn.)

M ﬂgﬂf—ﬂ for Chief Engineer (NEZ)

\/Co/py to : Shri V. G. Malagi, ADE, O/o the CE (NEZ), AIR & TV, Guwahati — 6.

Vol Mot
o «7. G. MALR® for Chie r (NEZ)

. Enginee
Bastt Director (Cngg. £ Engine

)
. Y/
g \\< oo
O-CE (NEZ) A2 %
O] Guwaha“;zg\()()o

Enclo: As above




From:. b, /Z)Y Y\Y‘Q/‘ﬁ’w T
@G MALT l'f
Assistant Director Engineering, '
/O the Chief Engineer (NEZ).

Guwahati ~ 06

To.
The Director General.
[Kind atten: DE (EA),
All India Radio. Akashvani Bhavan.
Sansad Marg. New Delhi-110 001.

( Through Proper Channel)

Sub: Request for grant of TA/DA/JT on transfer to Zonal Office North East (Guwahati)
Ref: Transfer order No. 2/1/2003-S.111 dated 06.08.2003.

Sir,
With due respect 1 beg to bring the following few lines for your kind perusal and sympathetic
consideration for grant of TA/DA etc on my transfer to Zonal office (NE) Guwahati.

‘T'hat Sir, |} was transferred vide Directorate order n0.2/1/2003-S.111 dated 06.08.2003 to o/o the CE
(NE7) Guwahati. but it is regretted to state that I have not been granted the TA /DA on transfer though I did
not furnish any under taking to forgo TA/DA in the event of my transfer to North East Zone. When | opted
for transfer from AIR Vishakhapatnam to Zonal CE’s office at Guwahati. | was asked before the processing /
issue of transfer order by the Directorate vide letter n0.2/2/2003-S.111/421 dated 25.06.2003 to furnish an
undertaking to forgo the TA/DA (with out mentioning the reason why I was not eligible for TA/DA). Butl
did not furnish any undertaking to this effect. 1 rather represented for transfer with TA/DA vide my letter
dated. 07.07.2003 forwarded through AIR Visakhapatnam. covering letter No.VIS-21(VGM)/2003-s/1 123.
dt.09-07-03. As such it is not understood as to why TA/DA & JT was disallowed when: [ have not at all
given the under taking to forgo the same. ‘ .

That Sir, | have served at DDK Guwahati for the period from Jan 1997 to May 1999 (two and half
vears). Thereafter | was transferred to AIR Mysore where | joined on 02-06-99. After 3 Y vears service al

AIR Mysore, 1 was transferred to AIR Vishakhapatnam with out TA/DA on the plea that | did not complete

4 vears stay at AIR Mysore 10. which 1 did not object. But this time my transfer from AIR Vishakhapatnam
to the o/o the CE (NEZ) Guwahati with out TA/DA & IT is very painful. 1should get the transfer incidentals
when 1 opted for this transfer after total 4 years 4 months after drawing the transfer incidentals and that too 1
was transferred against my willing to forgo the transfer incidentals.

That Sir, after joining at the Zonal office Guwahati, | represented through propef channel @ggEw vide
letter dt-06-10-03. A remainder was also issued to the Directorate vide letter dt-30-01-04. represented on 21-
04-04 and @on 22-07-04. but till date nothing is heard from the Directorate about the grant of TA /DA.

That Sir, | wish to clarify, in this connection, that Guwahati is neither my hometown nor it is a place
of Roses: It is still a difficult place. 1 opted for Guwahati the difficult station to get my transfer early and to
get rid of the Superintending Engineer AIR Vishakhapatnam who is always creating problems under the
continues state of intoxication for those who did not move with him in hand in glove. A copy of my letter dt-
23-01-03 to the Superintending Engineer and The Station Director of AIR Vishakhapatnam on incident that
took place during my stay at Vishakhapatnam is enclosed here with in support of the background for which

actually | applied for transfer form Vishakhapatnam.

Under the above circumstances it is requested to kindly look in to the
f transfer TA /DA & JT at an early date, mtinasduyswiazceipt-of

Thanking you, 5 Q/Qﬂ M

matter and

e OSSO

order for the

ationrfaiting

grant o
witef

Your s faithfully.

Dated: - 29-11-04 ‘ \) /é’" M’%& | . :
Place: - Guwahati V. G. MALAGI \/ 67 . HJ’ 7

Asstt. Director {Engg.)
OJOCE (NEZ) AIR & A V.G.MALAG!
Guwahati-7181006

]



No.CENEZ)/212)/2004-57 5489 —90

PRASAR BILARATI
(BROADCASTING € ORPORATION OF INDLA)
0/ CHIEY ENGINEER (NEZ) AR & TV, CLVHALL

....... ml > ul s . AN
& 3 Floor. JRITIAN

[ S B e

l:luxhs::«‘)‘;;.

Near Craneshguri Fivaver.

(~ S, ‘{nﬂd ll”\('ﬂ(\ 30

: Dated the 3 " Pyeceriher, 2ii<
4 L

' To

1 The Dircctor Cieneral.

i 1 (Kind atten:Iy name- Shri Ranveer mingh. [DIEEIRY

{1 Al Inddia Radio, Akashvani Bhavan.
' | - N . . -
: 'lJ ! Gansad Marg, Mew Delhi-110001.

kit Gub:-Representation from Shii V.G \falawi, ADE for grant af AT ,5!
ER On transfer from AIR, vVishakhapatnam to the olfice of the ! l EN

AR & TV, Cyuwahatt,

leter of even No. dated 237 July G

ind reference is invited to this office
AY /\ has sub

7 Aqav.0d & 3™ June.td,  In s conneetton shrt v.oi. Mak 1l

one mMore representation dated 29,11 2004 tor grand of TADA R wd joinng e
came is torwarded herewith for yvour kind consideration.
Yo faid ol
Enclo:-As above (NMahadey Sarionl
Dv. Directoy CAdm

for ( ’vefl nfunem { \l

i ihe CEONEL AR & T\ Cruwahabi=o

\.

Capy o o- Shat V.G, Malagl,

S Jf 9.0 T3 SLJ i,

<. C. MALAGI
posit, Directa? (63
0jO-CE (NEZ) 51

Guwahati- 1%&1@3\ f.
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V.G.MALAG]!
ADE, O/O The CE (NEZ)
GUWAHATI-06

Dear Shri, D.K.Bandyopadhyay sahab,

I may please be permitted to divert your kind and precious time and attention towards the
grant of TA/DA/JT in view of my transfer to the Zonal office Guwahati.

This is in continuation to my previous representation Dt-06-10-03 for grant of TA& DA in '
respect of my transfer to the Zonal office Guwahati (Difficult station), It is requested by your honor to
please verify again that, I did not furnish any undertaking to forego my TA/DA on transfer from
Vishakhapatnam to Zonal office Guwahati, rather I requested to allow TA/DA vide my letter dt-07-
07-03, forwarded by AIR Vishakhapatnam vide letter dt 09-07-03 in response to the Directorate
letter No.2/2/2003-S.111/421 Dated 25.06.2003.1t is requested by your kind self to allow the
TA/DA/JT in respect of my transfer to the Zonal office Guwahati from AIR Vishakhapatnam.

I shall be grateful if my request is granted early without any more hesitation.

Thanking you with regards,
Dt-06-02-04

P1-Guwahati M{ o
V - (‘r{ . )ﬁ;(/ O

V.G.MALAGI

§Jﬁaﬂ7@$ Ser/)

(ASSAN SACHTBALAYA) ftr.2 , I

RFG 820 ~ ! V.G. MALATT
NAMF:0 K BASDGORADHYAY,. - Ascit, Divector tug )
CITY:N DELHT 1 000 - v O/O CE (NEZ) /1% &

. ) . i.751008
INS FOR RS. 0 / P-STAP Rs. 0 o Guwanati-doivio
BHT:  22.00/ Gns.208 / 06/02/2004 10:54 ‘
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Sl..
No. | Station- State Remarks

1 | Aizwal Ml 1 post of ASE & 1 post of AE vacant

2 | Belonia TR 1 post of SE & 1 post of AE vacant,

3 | Churachandpur MA 1 post of SE & 1 post of AE vacant

4 | Dibrugarh AS 1 post of Sg.E, 1 post of SE, 1post of ASE & 3-post of AE vacant

5 | Diphu AS The post of ASE is vacant. Station is running with EA as Engg. Head

6 | Gangtok Sl 1 post of SE & 1 post of ASE vacant

7 | Guwahati AS 1 post of SE & 3 post of AE vacant

8 | Haflong AS 1 post of SE is vacant; 1post of A E is vacant. * Station is running with SEA as Engg.

Head

9 |Imphal __MA | 1postof Sg. Engr 1 post of ASE and 4 posts of AE are vacant

10 | Jorhat -~ AS 1 post of SE is vacant.

11 | Jowai ME 1 post of AE is vacant

12 | Kilashahar TR 1 post of SE & 1 post of AE vacant

13 | Kohima NA | 1 postof Sg. Engg., 1post of ASE & 3 post of AE are vacant

14 | Kokrajhar AS | 1postof SE is vacant, & 1 post of. AE is vacant S

15 'Mokokchung NA ~ [1postof SEis vacant” =~ " "

16 {Mon NA | 1postof AEisvacant.

17 | Passighat AR | 1postof SE,1 post of ASE isvacant.
18 | Shillong ME  |1postof AEisvacant. T
19 | Silchar AS 1 post of SE & 1 post of AE vacant

20 | Tuensang NA 1 post of AE is vacant.

22 | Tura ME 1postof AEisvacat. T
23 | Tawang ~ AR | 1 post of ASE js vacant.

24 | Williamnagar ME 1 post of AE is vacant.

25 | Ziro ~ AR | 1 post of ASE js vacant. |

26 | Zonaloffice | AS Post of 1 DE, 2 DDE. 5 ADE vacant

(NEZ)

Guwahaii-781006

V5. MALAGH
Asstt. Director (Eng. 3
Oio CE (NEZ), AIR& TV
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GUWAHATI BENCH, GUWAHATI , };—3 N i

IN THE MATTER OF

0.A.N0.230 of 2005 é

Shri V.G. Malagi : Applicant
“VS'
Union of India & Others 1+ Respondents

WRITTEN STATEMENT FOR AND ON BEHALF OF
RESPONDENT NOS. 1 AND 2.
I, SHRI MAHADEV SARMAH, Deputy Director (Admn.}),
Prasar Bharati {Broadcasting Corporation of Indiaj}, Office
of the Chief Engineer (NEZ), AIR & TV, Guwahati, do hereby

solemnly affirm and say as follows:

1. That I am the Deputy Director (Admn.), Prasar
Bharati (Broadcasting Corporation of India), Office of the
Chief Engineer (NEZ), AIR & TV, 2" & 3™ Fleor, Dr. P.
Kakati's Bu%}ding. Near Ganeshguri Flyover, G.S. Road,
Guwahati-6, and I am fully acquainted with the facts and
circumstances of the case. I have gone thrdugh a copy of
the application and have understood the contents thereof.

Save and except whatever is specifically admitted in this

written statement and the other contentions and statements

‘may be deemed to have been denied. I am authorized to file

the written statements on behalf of all the respondents.

oo, SiinCire T

Addl. Cznt:

JO /. 08
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2. Parawise comments :

2.1 That with regard to the statements made in para 4

of the application, the answering respondents beg to submit

that the applicant was transferred from Guwahati to AIR,
Mysore on promotion vide this Directorate’'s Order No.33/99-
A.I1I, dated 27.064.1999 [F.No.Z/i/gg-S.III] {Annexure-1)

and he drew all benefits admissible under transfer policy

such as TA/DA & Joining Time etc. as he was entitled for

the same on account of completion of the prescribed tenure
for Guwahati.
He assumed the charge as ASE at AIR, Mysore on

02.06.1999 (Annexure-2}. At the time of working period in

AIR, Mysore, the applicant had requeSted for transfer to

AIR, Visakhapatnam {(Annexure-3). At that time he had not
completed his tenure in AIR, Mysore i.e. of 4 years, He had

completed only 3 years of service in AIR, Mysore and was

~transferred to AIR, Visakhapatnam at his own request, vide

this Directorate's Order No.49/2002-S.III [F.No.2/6/2002-
S.III dated 28.03.2062 (Annexure-4).

As he was transferred on his own request and

before completion of tenure Tfrom AIR, Mysore to AIR,
Visakhapatnam he was not entitled for any TA/DA and Joining
Time. |

While working» in  AIR, Visakhapatnam w.e.f,
17.10.2602 (Annexure-5) the applicant had willfully asked
for transfer vide his application dated 20.03.2603

(Annhexure-6).
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The applicant joined AIR,_i Visakhapatnam on
17.10.2002 and was transferred to /0 CE (NEZ), Guwahati
at his own request on 06.08.2003. The prescribed tenure
period at AIR, Visakhapatnam is minimum four years. Thus,
the applicant had not cémpleted his tenure period of four
years and only served AIR, Visakhapatnam for 9 % months.
According to the provisions contained in 'the transfer
policy, he is not entitled to any TA/DA and Joining Time
etc. because of non-completion of tenure period at AIR,
Visakhapatnam and the faqt that this transfer was at his
own request (Annexure-7).

The transfer of the applicant from AIR,
Visakhapatnam to 0/0 CE (NEZ), Guwahati was effected on his
own request and the bepartment had acceded to his choice as
requested by him, by transferring him to the Zonal Office,
Guwahati.

The transfer of the applicant was effected from
AIR, Mysore to AIR, Visakhapatnam due to his own request
and so also from Visakhapatnam to 0/0 CE (NEZ), Guwahati
was effected on his own request. In the transfer policy,
there is no provision to count together the stay period at
two or more stations as claimed by Sﬁri Malagi in his

representation.

‘ 2.2 That with regard to the statements made in para

4.A of the application, the answering réspohdents beg to
submit that the applicant, while working in AIR,

Visakhapatnam w.e.f. 17.10,2002 (Annexure-5), had willfully -




4
asked for transfer vide his appliéation dated 20.03.2003

{Annexure-6).

2.3 That with regard to the statements made in para
4,8 of the application, the answering respondents beg to
submit that the transfer of the applicant from AIR,

Visakhapatnam to 0/0 CE (NEZ), Guwahati was effected on his

' own'request and the Department had acceded to his choice as

requested by him, by transferring him to the Zonal Office,

Guwahati. In his request for transfer to 0/0 CE (NEZ},

~ Guwahati, the applicant had clearly stated that he wants to

avail NE quota for his daughter’s higher education. Thus
his request for transfer to North East was for his personal

benefits and not for in the public interest.

2.4 That with regard to the statements made in para
4,C of the application, the answering respondents beg to

reiterate the reply given in para 2.1 above.

2.5 That with regard to the statements made in para

4.0 of the application, the reply given in para 2.1 above

is reiterated.

2.6 That with regard to the Statements made in para

4 .E of the application, the respondents deny the same.

\g
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2.7 That with regard to the statements made in para

4. F of the application, the answering respondents beg to

submit that these are matters of record.

2.8 That with regard to the sta{ements made in para
4.6 of tﬁe application,.the respondents deny the contents
of this para. The applicant’'s representafions were duly
replied on 36.05.2005 - and 206.07.20065 vide \thié

Directorate's file No0.8/163/99-5.1I1 (Annhexure-8).

- 2.9 That with regard to the statements made in para

4.H of the application, the answering respondents beg to

submit that these are matters of record.

2.10 That with regard to the statements made in para
4.1 of the application, the respondents have no comments to

make,

3. That with regard to the statements made in para
5.A of the application, the answering respondents beg to

reiterate the reply given in para 2.1 above.,

3.1 That with regard to the statements made in para
5.B.a of the application, the respondents deny the contents
of this para. Tﬁe applicant joined AIR, Visakhapatnam on
17.10.2002 and was transferred to 0/0 CE (NEZ), Guwahati at
his own request .on 06.08.2003. The prescribed tenure period

at AIR, Visakhapatnam is minimum four years, Thus, the

SN
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applicant had not completed his tenure period of four years
and only served AIR, Visakhapatnam for 9 % months.
According to the provisions contained in the transfer
policy, he is not entitled to any TA/DA and Joining Time
etc. because of non-completion of tenure period at AIR,

Visakhapatnam and the fact that this transfer was at his
own request (Annexure-7). Annexure-3 of his O0.A. clearly
shows that his request was considered and examined. He was
accordingly informed of Directorate’s decision via AIR,

Visakhapatnam on 24.09.2003 {(Annexure-89).

3.2 That with regard to the statements made in para

5.B.b of the application, the answering respondents beg to
submit that the 0.A. was disposed of at the admission stage
without issﬁing any notice to the respondents with the
direction to the respondents to pass reasoned, detailed and
speaking order in view of the rule position as well as law
on the said subject regarding entitlement or otherwise of
the TA/DA/lJoining Time. This was to be done within a period
of 3 months from the date of receipt of order. As per the
directions of the Hon'ble CAT a speaking order was issued
vide this Directorate’s letter No.9/163/99-5.111/310, dated
30.03.2005 which the applicant has also annexed as

Annexure-12 of the 0.A.

3.3 That with regard to the statements made in para
5.B.c of the application, the respondents reiterate the

reply given in para 5.B.a above.
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3.4 That with regard to the statements made in para

5.B.d of the application, the respondents deny the contents

of this para.

3.5 That with regard to the statements made in paras

5.B. e to g of the application, the "answering respondents

" beg to submit that as per rules there is no provision of

any sort of undertaking on this issue, however, the

department doe so to avoid any 1itigation{ Also, nowhere in

the rules it is stated that unless an officer under
transfer gives an undertaking to forego ‘TA/DA and if the
transfer ié at his own request without completing the
prescribed tenure, he is entitled to TA/DA. It is again
reiterated that the petitioner was transferred at his own

request and when his request was acceded to by the

department he had not completed the prescribed tenure at |

AIR, Vishakhapatnam. Also, the order of his transfer to

Gﬁwahati clearly mentions that he will not be entitled to

TA/DA/Joining Time etc., (Annexure 10). Besides, the

applicant is well aware of the policy that in case of

request transfer TA/DA and joining time is not permissible

and this policy is applied equally on all request transfers

of employees.

3.6 That with regard to the statements made in para

5.C.a of the application, the respondents deny the contents
of this para to the extent that Annexure-3 of the 0.A. does

not talk about any telephonic instruction on 26.08.2003.



3.7 That with regard to the statements made in paras
5.C. b & ¢ of the application, the answering respondents
beg to submit that the allegations are based on

presumptions and hence denied.

3.8 That with regard to the statements made in para
5.D.a of the application, the answering respondents beg to
submit that this para refers to a ‘transfer policy
guidelines and has been annexed as Annexure 8 by the
petitioner. The last para of this annexure is reiterated
below and is self-explanatory: “Reproduced below is an
extract from the judgment of the High Court of Karnataka on
the issue of transfers.... . A5 held by the Supreme Court
in Shantikumari Vs. Regional Deputy Director of Health
Services, Patna Division, AIR 1981, Supreme Court 1577, it
is not open for this Court to interfere in the matter of

transfer and that any grievance of a Civil Servant in the

Matter of transfer has to be considered by the Government

Authority.”

3.9 That with regard to the stateménts made in para
5.0.b of the application, it is once again reiterated that
on both the occasions i.e., from Mysofe to Vishakhapatnam
and from Vishakhapatnam to Guwahati the petitioner was
transferred on his own request and each time he had not
completed the prescribed tenure. In such an event, as per
the policy guidelines, he is not entitled to TA/DA and

Joining Time.




3.10 That with regard ‘to the statements made in
paragraph 5.E of the application, the respondents reiterate

the comments to para 2.1 above.

3,11 ~  That with regard to the statements made in para‘

5.F (wrongly shown as (D) in the 0.A.), the respondents
deny the contents of this péra. It is to be 'appreciated
that the department is sympathetic  towards the
requests/representations of its employees which is obvious
from the'ivery fact that whenever the petitioher has
requested for transfer to a particular place he was
transferred. However, the department is bound by certain
rules and regulations which are not in favour of paying
TA/DA to-=the petitioner when he has not completed the
prescribed tenure at AIR, Vishakhapétnam from where he was

transferred at his own request.

4, That with regard to the statements made in para 6
of the application, the respondents deny the contents of
this para. Annéxure-3 of his 0.A. clearly shows that his
reQuest was cdnsidered, examined and was not acceded to. He
was accordingly informed of the Directorate’s decision via

AIR, Visakhapatnam on 24.09.2003 (Annexure-9).

5. That with regard to the statements made ih para 7
of the application, the respondents beg to submit that

these are matters of record.



10

6. ~ That with regard to the statements made in paras
8 and 9 of the application, the respondents beg to submit
that the 0.A. has no merits, as such it may be dismissed
with a cost. The submissiéns of - the applicaﬁt do not
warrant issue of any interim order by.this Hon’ble Court as

allegations levelled by the applicant are baseless.



il

VERIFICATION

I, Shri Mahadev Sarmah, Deputy Director (Admn.),
Prasar Bharati (Broadcasting Corporation 'of India), Office
of the Chief Engineer (NEZ), AIR & TV, 2™ & 3™ Floor, Dr P.
Kakati’s Building, Near Ganeshguri Flyover, G.5. Road,
Guwahati being duly authorized and competeht to sign this
“verification do hereby solemnly affirm and state that the

. statements made in paragraphs , / , of the

application are true to the best of my knowledge and

‘belief, those made in paragraphs 20X/ 48./-3/ _ peing

matters of record are true to my information-derived there
from and those made in the rest are humble submissions
before the Hon'ble Tribunal. I have not suppressed any

material facts.

day of mTGOK.

ONENT
DEF‘“I;I_EIT‘J

e - N

Mahadev Sarrnah \
JQ IsETHES (WENH)
Dy. Director (Axfnn.)

T AT W Friera (I .a8)
Siear i BTG 3 S
v Q/0 CE INEZ) AR & TV -
| . \ TETETE- W Roo® /

GUWAHATI-781006




BRCAD

No.2F7/99-S. 111

In pursux

dated 26.%.1999(F.N0.30R/4/97-B(} fa

_-ars

sonts are
Juniovr

the
theo

with effect fraam
- of posting:
S. - ama
Mo
' S/8hri
1. P£.L. Bupta
2. V.G Plagasay anam
T. E.P. Bajad
&. B.P. Aggarsal
5. C.K. Dash

&. N. Rangaiah

7. D.K. Kazpaoor

g. R.C. Jzia

2. D.d. Stukla

- 10. M.C. Sridhar
11, P.B. Gaikwad
1Z2. B.M. Kada
13, Samt. R.VY. Kher
t4. S.M. Earmah
15, Sushit Kumar

Chatterjes
Smt.Seeta Lolge

2.

1&.

17. R.S. Verma.
18. A.K. Eonl

19, V. Naravan Rzao
20. V.P. Jain

21. B.P. Jain

22.

5.P. WVyas

PR i

PRASAR BHARTI

Annevuged

CAETING CORPORATION GF'INDIG
DIRECTORATE GEMERAL:ALL INDIA RADIOD

New Delhi, 29.4.1999

ORDER MO.3II/99-G.111

they astume the chargs? of the post at the

Pragent
gosting

Buidaspur

3 O°T7

L ‘.'\

DS phniew Dolhi
ol

Do, Jalanthar
DR, Deihd

LPT, Purs

DB, Bangalore -

O/a CTINIIALIR &TY,

far; Belhs
LPT, Swaimadhopur
LK, Ahsedabas
DCK, Bangalore
noK, KRagpur
LPT, Higo::nghat
#IR, Sangli
pPDX, Guwanaki
DX, Calcutia ,
i, Mumbal
AIR, Raipur
PL Umis DECALIR
Hew: Rolhd.
pPDX., Dhubannwnear
oo, Deihi
B, Ferlled
DR, Kaohimz

Pt

kj”»;._ ST

—

o

nce of Ministry of IaB’s  Ordar po.15/99-B (D)
. llowing Assistant Engineers
- hereby posted on promofion on ad-hoc basis at
.mentioned against each for a period of one year ov till such

stations
time

the

£illed on regular basis, whichever is eavlier, to
Timz Scazle of Indian Broadoastiog

Qarvices
place

{Engn.}

Place of posting
on ad—hoo promoficn

- AIR, Shiala

D8 0hn Nowe Dalhi

o, Jalandhar
bo, Belh:i

DRK, Shillong
SeT, AR,
Bangalars

HPT, AIR Khannur,
 Baini -
=PT, AIR, Allgarh
pRiK, Mumbai

Do, Bangaliave
AIR, bhule

(against SE past!
070 CE(WIY,ATR &

TV, Kumbzai
{AIR Roil}
AIR, Sangli
' DDK, fAgariala
DX, Caicutta
AIR, Panajt
NIR, Nagpur

DE<AIR, Mew Delhi

BDK,

Bhubaneswar
Cp3, Delhi
Bbh, Pealhi
DDK, :

Kohima

Contde, 2/«

4




23T, Moehe. Idreis han

& . R.UKL Eanjac

25. I.3. Erivastava
2&. S.C. Verma

27. R. Balaraman
28. E. Hazdec At
29 0 tiEvinivasan,
I, L.

Rajasskharan

-S.8unasekharan
. ¥.W¥. Padmanabhan

IT. E. Rajkumar

T2, ¥m. M2ana Bupis

IS. Giwmat umarc

J&. B.L. Jaiswal

I7. M.E. Avadhani

I2. R.Periassiamy

I?. Chandresh’ hawt ‘

A3, .M. dilangskar

41. Mohd. Yaszen

42. S.B. Rajsndran

1. Balraj Ra;gu«

4&. &.A. Patel

95. A, Tikoo

4&. Srikantha

47. B.Ramaswiany

ZE. H. SBopalakrishaan -
-iz

4., T. ¥, LChatsesriaz

S. A.Surandran

5%, ‘&. Senghurapandian

E. Eocwrishankar

M . R. Bhaskaragandian
¥amaljit Singh Bawa
P.C :.2."'«

¢

o
LA NE D]
']

S&. I.%. Hashmi

VES, AIR, Mumbai
HPETY, Poonch
DB, ara«hpur

Dfo CEAMZIY AIR bTV
das LDalhi

HPT, AIR, &vadi,
Chzanai

BDE, Parsilly

EPY7, RIR, Bangalorsa

Do, Bangalcra

(UDT DD, Buwahatil
AIR, Tuticarin
PR, Thiruvanantha-
PrAT AR

&IR, Tirvunaivell
AIR, Kurulshaira
HFT, Apra
PR, Hobiima
{PYT, Maneadragarh
AaIR, Cuddapah
HPT, A&IR, Ajmar
BRI Y Mumbai
ome, &LIR, Ayanagar,
plany Dellbi

WRE, Thiruvyaiyaru
HPTY, Bhatinda
HPT, Dwarka
Zantral Btavras,
Dalhi '
LPT, Eagara ,
AIR, Hyderabad
AR, Coixbatora
LPT, Bhanbad
LPT, Ehoranur
‘SCE{SZ AR 2T,
Channal
pRiC, Chennat

HPT, Kaodiszkanal
oK, Balhi

Oro DEA(EZ; ,AIRRTY,
Chennai

AIR,Chhatarpur

G oo

7o CE(SZ},

e

@,

SIR, Chhatarpur L B
BB, JFalandhar

AIR, Almora

&IR, Jalanghar

AIR, Bhasmanipatna

Alg, Patna

AIR, WIR, ‘
Bangalore

DO, Buwahati

AIR, Tirtchirdpalli
AR, Sambalpur

Ofa CE(RRD ,AIBR %
DO, Meswx Delhi
PLD Unit, LDB:AIR
Mav Belihi

2i53:B0a, Delhi

PR, ¥ohima
orne, Dalhi
AER,'Brahamvar
PR3 Unif,RBBAIR,
biaps Belhz-

ohMe, Mumbai

AiR, Ambilkapur
AIR, Tulicorien

RIR, Raapur
HPT, Bsiarka
Central Stores,
Baliki

LD, RBangalars
AR, Hyderabad
"IR, Coivbatore

PPLC, Buwahati
BB, Trivaadrun-
£pe, Chennail

BO¥, Ehennai

DD, Chernai
BD¥C, Dalhi

' QIR
% TV, Chesnnai
{AIR Reolll .

ePYT, AIR, Malad,
tusmbati

Contd.. T/«
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E%.
&3,

&7.
&8,

*

o] ~d
1) e

]
i
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&
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Te
=%

79,
25,

Bi.

il
e w

82,

84.

es.

. B7.

2e.

X

£.E. Mohan
Trimhpal

T.E. Srasskumar

S.B. Kulkarai—-II
Shaghi ¥ani Tiwar:

$7.3. Chaku

Emt. Parvathi

Sankaranarayanan
P.S. Jaghap
. Raghakrishaan

Rawm ¥Krishaan—I

B.S. Pagal

S.px. Patil
Sunil Humar Sharsa

£.8. Carpeaizar

£.FP. Dandwate

WK, Ravindran
Achary

5.4. Bangrade

%aha«tr Prasad
B.u. Supta

. Muhaatj
P H.San
. Ydavasoaoriyan.
fan jan. Shatak
E£.E. Borss

A. Hulothungacholan
R. Eekar -
{fanmar Pal

TN 14 ‘uarbanda

Ratnakdr Singh

. Subhash EBupka

DD,

o, Deibhd

HPT, AIR,Khampur,
Belifi

LPT, Cannanocr
&I, Wadodara
AR, Varanasi

LPT, Riasi
DDY.,

HER,
DD,
Do, Jaipur

ohDit, Raipur
HPTV, Aurangabac
Balihi

oML, Ratlam

LPT, Enivpuri

D4, *hiruvanantha—
DUT AW :
AIR, Indore

ZPLC, Delhi

Do, DBelhi o

&IR, Baripada
&IR, Lucknow

e, Porndicharty:

et (l‘,

xS

oo, Rai
7:-3 I
TWLR, Hamsan

oo, Humbai

PR Unit, DB: &IR,
Moy Deibi

O/o CEA(RBD? JRIR

Shn, Mew Delhi
PLD Unit, DBMAILR,
plans Delihi

LPTW, Dandi

LPTY, Widyanagar
Chimagad

LPT, Jind

i

O

poiC, B=ihi

HPT, &IR Khawmpur,
Telhi

&IR, Cannanor

CES, Wadodara

PRD Unit, DSIAIR,
Man: Delhi ‘

oDK, Jalandhar

O/o CE(SZIY, AIR &
TV, Chanmai (&IR Roll}
AIR, Sclapur

&IR, Baﬂgalara
Ofo CEWNZY, &RIR &
Dhn, blas Qelhz
{&IR Roll}

DD, Rajkof

&IR, Jalanghar
phK, Dealhi

Ofn CEMELY,
Mumbai

(TV Roll)

AIR, Shahdol -
BB, ‘
Thiruvananthapuras
D/o CE(KRZIY, AIR
% DDn, Musbai
{AIR Boll}

P, Daihi

crPL, Pelhi

AIR, Ranchi

aIR, Lucknos

O/ CEARRD}Y, ALR
% EBn, tlaws Delihi
DR, Ra cp‘J z

Aza Pead
(agaxﬂat g cc=+3
QIR, Hassan

Do, Mumbai

an Unxt, DE:AIR, .
taw Deiti )

8fo 25(&&93, AIR %
DBa, Heau Belhi
PLD Unit, DGIRIR
 Maw Delhi

O/o CEWIY, AIR &
.DB¢¢’ 'Qb“ba.t. ’
IAIR Rolll

AaIf, Hurseoong
poi, Piftam Puga

Pelhi

Contd..&/ .-
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W

Z. 0.P. Aggarsal #PT, &IR, Aligarh HPT,AIR, KhampuT,
Delhi
(o TARIDAY .
Z. Sat.B. Sudha Ofo CERZREY &IR, Mathura
' (0T AIR,Shillong?
% . Swmé.Meslam Tansja PADR Unit &ir, Rahifak
' (againstthE'a
posi’
S. Ram Prakash &IR, Banswara AIR, Alwmar
&e &.S.Suryawanshi HPT, Malad &iR, Sangli
7. Y. Eiwvarajan g/oc CE(EL} AIR, Cuddapah
'g;;;crno
(6.T. Dasr
T .Diractorn.of Sdmn. (£
YTels:I7LOEII
o
ta Heao of all stations of &1t India Radioc. -
2. All Doordarstan ftendra/affices Shrough DG : Deordarshan,;Mandi

House, Wew Deihi (100 mopiast. '

Z. CE(823{{wZ3I{EZBI(ﬁl)!ﬂ&ﬁfSTZ(??,AIR,Chenﬁaifﬁumbai/Calcutta!
Maw Delifvi. :

4. Pay 2 f-counts Dffice, IRLA-Rinistry of I2B, AGCR Buidcing,
tow Delni. ‘

‘S Ministry of IRBE, B(D: CSection, Shastri Dhawan, tdaw Delhi.

N Parsons concernad ¢hrough their offices.

Copy also toz-

1. PE to DE/ENC ACE D} FEE L /EEL EKCE(?Cklti(ﬁR?!Bir.{E&).

. RS rBARIVIG. Section EDP Cellfs.{{Qif%eifare!Scar{S.V Sachion.

‘ T The Eeneral Secreiadry,: aIR R Doordarshan Enginesrs’

i _ associakion, HPT, Al Thdiz Radio, Kingsway, Waw Dalhi-%.

;' &, - The Senaral Secretary, RIR ron—-GCazatted ENgg. Eaplaoyeas
' - . association P.O. Box MNo. %23, Bois Market, Mew Delhi.. ,
| S. The Preaidggt, &iR Programme Staff fssociation, Broagcasting
' House, Waw D=iRi. ' .

ten The Aenaral Saecretary, &li Iadia fashvani and Doordarshan
gC/ST Ewmployess Welfara cssociation, 2S79/IS83, Bagichi
Raghunathy, Dzihi-é.

T The Seneral Secreliary

Sracduabe bEnog. Ssmcciation ®&IR/ABDNR.,
ay Lamp, Dalhi~%. :
concarngd.

[

(8.C. bBas:
Dy.Sirsctior of Admn. {EF




18 C ANNEYURE-R
. PRASARA BHARATHI 3 [é'
(BROADCASTING CORPORATION OF INDIA) Q}

.. ALL INDIA RADIO ':-MYSORE : 20.

© No.MYS.1(2)/99-8/ - . Date.02.06.1999

fﬁ%e Director General,
(Shri.G.C.Das,DDA(E) by name),
SI11I,Section, '
,‘QRAll India Raio,
L Akashvani Bhavan, - .
" Parliament Street, ' -
NEW DELHI-110 001. : o 7

"sub: Assumption of charge as Assistant Station Engineer,
a ALl India Radio, Mysore. -

' "‘& Consequent on his “transfer on. promotion -to All 1In
’~<¥\ Radio, Mysore vide Diregtorate s order No.33/99-SIII issued in
-7 file . No.2/7/99-SIII, dated.29.4.99.5hri.vV.G.Malagi, Assist
R S Engineer,  Doordarshan, Guwahati -has assumed = the g¢harge
B T Assistant Station Engineer at this station on the forenoon
& . 02.06.1999. | i L |
e b 1]

The Certificate of Transfer of Charge 3 dwasbieedee

C gfi,f “englosed.

C - CJ%E;?N ( ‘ o \ ‘ - Yours~faithfully,
O ' S

o (Dr.M.S.Vijaya)

o o ' Asst.Station Director.
© Encl : As above. ,

ormation :-'

:Copy to for the kind i

‘1.The Director Generl, Do
New Delhi-110001.
2.The Pay and Accounts Office
“MIn.of I & B.AGCR Building,
along with C.T.C in duplicate.
S | 3.The Chief Engineer (82),All Indi
'%}/4§% Sivananda Salai, Chennai- 600 005.
YN 4,The Dy.Direotor,General.KDoordarshan_ uwahati.
 5.The Chief Engineer (EZ),All India Radiw & Television, Eden-
. Garden, Calcutta-l. : C

darshan, Mandi House,Copernicus Marg,

IRLA Group, Computer V Section,
draprasta Estate, New Delhi-Z

Radio & Television, Swami

'y 6:Thé Pay and Accounts Officer (NE),Dodrdars an, Edengarden,

Jﬁﬂﬁ-ber Qk Calcutta=1. . o
15;;\' S \4.7.Shri;NaG.Malagi. Assistant Station Engineer, A

.- 8.Personal file/Service Book/Accounts Section.

- 9,Al1l Heads of AIR/DDK/DMC/HPT in Karnataka.
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PRASAR BEARATI
BROADCASTING CORPORATION OF INDIA
OFFICE OF THE CHIEF ENGINEER(SZ)

ALL INDIA RADIO AND TELEVISION
SWAMY SIVANANDA SALAI, CHEPA K

CWENNAI - 600 005
* KK

4/7/2002

No.CESZ/SMT/Z7—M/2002\\'\°\vx '

o A -
The Director General

- (Kind Attn: Shri K.C.Khosla, Director (EA)

/ A11 India Radio

Akashvani Bhavan
NEW DELW#I - 110 ool

Sub: Transfer reprasentation of Shri V.G.Malagi,
ASE AIR Mysore - reg
* Ok K

Sir,

Please find enclosed herewith = representation received
from Shri V.G.Malagi, ASE AIR Mysore requesting for transfer to
AIR Visakhapatnam which is sel f-explanatory. It is recommended
that hils case for transfer may please be considered favourably.

In case.he is transferred a substitute would be required to be

posted to AIR Mysore in order to manige the engineering
activities there. It is also brought to Directorate's notice
that 10 KW FM Transmitter is under installation at Studio site
and it is likely to be commissioned shortly. WMence, posting of
2 substitute ASE would be essential.

Yours faithfully

DI _
(B.SRIKWMAR)

Encl: As above

D IRECTOR (ENGG. ).

for CHIEF ENGINEER(SZ)

gho) S Yok
Tgﬂ/://
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From: :
V.G. Malagi, _ "
g . Assistant Station Engineer, ; -
N/ All India Radio, :

MYSORE - 570 020,
To: : ' i

The Director General, -
(Kind attn: Sri K.M.Paul(E-in-C),
All India Radio,

Akashavani Bhavan, Sansad Marg,
NEW DELHI - 110 001,

(Through Prover Channel) j;

Sub: Request for transfer to AIR, Vishakhapatnam alongwith
my wife Smt. S.M. Savithri, AE,LPT, Mysore. . reg.

.- R . -

Sir,

I would like to put forward to vyour honour the following few
points in connection with my reguest to get transferred to AIR.
Vishakhapatnam, Andhra Pradesh.

Sir., out of my 19 years service in AIR & Tv. I have put up . e
more than 13 years of service in TV and served in 9 stations '
including LPT,HPT and-DDKs. Also I have undergone the 9 months
Doordarshan Course(Training) at IIT, Kanpur which helped in
grasping many things. '

I have worked in HPT. Shimoga also, for about 3.5 years as S
AE, in which period all the defective equipments including TXR oA
modules were serviced by me along with my wife. Modifications oy
also vcarried out and major defects i.e., the design mistake
(dummy load was getting burnt due to design mistake) was found
out by me and the same . was appreciated by the then SE,

Mr.A.Vishwanath and .DE Mr. v, Apvakutti and the CE Mr. R.T.Chari,

While I was serving at DDK, Guwahati, HPT mark 4 TXR of —
Mokokchunz(Nalazaland) ¥as under breakdown for around 20 days. IOZLI—
Which was made through with in a night by voluntarily going to
such a difficult station which was appreciated by Mr.L.K.Pradhan.

DDE and Mr. Biswas, DE of CE(S2).

I have completed 3 vears of service as head of Engineering
at AIR, Mysore. In which period the technical chain was fully
streamlined and managed with almost ni} break down. Almost all
works of FM project was carried out. I would 1like to get
transferred to AIR, Vishakahapatnam against the vacant post. I
may please be posted to AIR, Vishakhapatuam alongwith myv wife
Smt. S.M.Savithri, AE, LPT, Mysore for which I shall be thankfui

to vou,
Thanking you,
Yours faithfully,

Place:Mysore | . '\/.67 3 9@/4

Date :20/6/2002 (V.G.MALAGI)

Encl:copy of representation of my wife
Smt. S.M.Savithri, AE, LPTH Mysore.
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1BR0AD(‘A&ING CORFORATION NDIA)
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R Ve o :

VIS, 1(7)}3:»02 Skogg Uk —" " Dated : 24.30.2002,
he Dm-ttnr Genera), - ‘ < ,.

v

= g"'
-'fAkashvaniBhavan, : o T .
New Delbi-150 001" : | | o
N (‘harvc Assumption Report. of Shric Y. (. Mulagi,
T - Asmtant Statlon - Kagineer, AH lndia ‘Radio, » ,
lgozr)'s__ﬁz)ﬂl | ~ \'mkhapatmm. R ‘ .
_ ,._—————"‘")"';f | Ref :- Dxrectoratc § Order No 4912002 SIn 'chd on File
|s )‘)\ | , 2. 2/672002-S.11L, dated 2893, 2002,
Sroy ' STt
o /.

¢ wsEquent upon Bis tramsfer ip. the wme el acity t’rmn All ‘lndu
Radxo Wivsoro, Stri V. G. Malagi, Assistant’ &tatlon Engmeer. (. IRLA No. f4942 )
h assumed charge ay Asemsnt Station Engineey at AR Tndia Radio Visakhapstaam on "
17 10&.802 11’\) ' : .

)' His C.7 u in duphtate is !:.cremth fomardod 0
\\ ' S o Yeurs f aithful!"v
4 . e

(D. Madhm
Admxmst:atwe Officer .
For Snpermtending Engmcer '

’

qu} to b-

) S The Pay and Accounts. Officer, IRLA Group { Computer-V), AGCR Bidg.,
. KL, Estate, New Delni - 116 062 - xlongwuh CTCs in dupbcate His IRLA
. No.14942, ).
. 2 The Chies . Bngineer(SL), { Shri s, chgaramzmdam, Asst’ Dir. (Engg) by
h name),AIR&.TV Swumy Swanandu Salpt, Chenmai - § - for inform;ltmn. ,
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04:10°2002,

4. -shriV G. Malagi Asmtam Ststxou hng,tneer, A!l In(ha Radio,
: Vnsakha patnagy

i ',:_ng Eogineer \ The btauon Dwuvr \ A\st St hngmeen(m)
UFity Officer \ Asst Stn Engineer(H) \ Steno to St Duector \ Steno to
| ,e'iiding Engineer, All Initia Rudlo, Vlsakhapatmun : . :
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V.G. MALAGI

Assistant Station Engineer

All India Radio, Visakhapatnam
To,

The Director General

Kind: Atten. Chief Engineer (Development) .

All India Radio, Akashvani Bhavan, i

Sansad Marg, New Delhi-110001

(Through Proper Channel)
Sub: Request for transfer to Zonal Office North East (Guwahati NE)
Sir, '
With due respect I request your honor that I may please be transferred to the

zonal office Guwahati (NE).

‘‘‘‘‘‘

“Jwould like to'availthe NE-quotasforamy ‘daughter!s:higher education‘as: she
“Has studied in different states who is just finishifig:here- 10" examination. Vs

W

At Mysore, during the 10 KW FM (' Harries ) transmitter installation, almost
all the installation works including augmentation of power supply, tower and antenna
erection, PDP & AC plants, multifunction switching console erection, transmitter &
AVR erection, along with the correspondences pertaining to installation were carried out
by me as the 1.0 was not regularly posted.

At HPT(TV) Shimoga the design fault of ‘U’ link panel was rectified (copy
enclosed) which was appreciated by the Station Engineer and recommended to
incorporate in all the mark III TV Transmitters.

While I was at DDK Guwahati , I was volunteer to go to Mokokchung to attend
the Breakdown. Afier attend the Breakdown , many more equipments were made
through and also 130W operation, 1KW operation and 1 KW by pass operations were
introduced.

I have under gone the training course s a) Doordarshan 9 months training course
at IIT Kanpur b)Training on FM Transmitter course at STI(T) Delhi

I shall be thankful for the act of k1ndness

» < QA/UE “’mﬂ Yours faithfull
Visakhapatnam \) /61 V\Ww ’\/‘ 'Gl H

Dt: 20.03.2003
v.G. MALAGI
Rsstt. Director (Engg.) (V G.MALAGI)
©/OCE (NEZ) AIR & 'V
Copy to: The Chief Engineer (NE) AIR a3z RealltdBhavan, R.G. Baruah Road,

Saujiali Path, Guwahati-781003 for kind information and perusal please
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Zg ¢ g vy 'SPEED POST
PRASAR BHARATI
BROADCASTING CORPORATION OF INDIA
DIRECTORATE GENERAL : ALL INDIA RADIO
NO. 9/163/99-S.III New Delhi, 30.05.2005.

Subject : Grant of TA/DA etc. to Shri V.G. Malagi, ADE on transfer from AIR,

Visakhapatnam to O/o CE(NEZ) Guwahati.

Reference O/o0 CE(NEZ), Guwahati’s letter No. CE(NEZ)21(2)/2005-S
dated 12.4.05 forwarding the representation dated 11.4.05 of Shri V.G. Malagi, ADE

on the above subject. ‘ -
2. The parawise'_comments on the above said representation are given as
under : _

i It is wrong to say that a transfer of an officer outside of his home

town/state is not called a transfer on request. The cadre of ADE is
an All India cadre the incument can be transferred to any where in
India. The request posting/transfer will be considered as transfer on
request.

ii. As regards copy of AIR, Manual forwarded by Shri Malagi it is
stated that nowhere it has been mentioned that the transfer on
request outside the home state is not to be treated as transfer on
request. It only states that if an official offers himself for posting at
a ‘C’ category station, to the extent possible, such an offer would be

“accepted. Thus even this request is not binding on the Department.
ii1. In the transfer order of Shri Malagi it was clearly mentioned that he
will not be entitled to TA/DA/joining time etc.

iv. Shri V.G. Malagi joined at AIR, Visakhapatnam on 17.10.2002 and
was transferred to O/o CE(NEZ) Guwahati vide order dated
6.8.2003 and relieved on 17.09.03. Thus he was transferred without
completion of his tenure at Visakhapatnam.

\2 The period of stay at Mysore & Visakhapatnam cannot be counted
together as these are two different stations not in the same
Municipality.

Vi. There were no verbal instruction from the Directorate. His transfer

order was issued on 6.8.2003

3. In view of the statements mentioned above, Shri V.G. Malagi, ADE is not
entitled to TA/DA and Joining Time for his transfer from AIR, Visakhapatnam and

this may be conveyed to him and his dated acknowledgement sent to this
Directorate.

Chief Engineer (NEZ),

Office of the CE(NEZ),

All India Radio & Doordarshan
GUWAHATI - 781 006.

-8
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PRASAR BHARATI

BROADCASTING CORPORATION OF INDIA
DIRECTORATE GENERAL * ALL INDIA RADIO

'NO. 9/163/99-S 1] / £35S

New Delhi, 20/07/2005.

Subject : Grant of TA/DA ¢t¢. to Shri V.G. Malagi, ADE on transfer from AIR,
Visakhapatnam to O/_Q CE(NEZ), Guwahati.

Reference 0o
CE(NEZ)/ZI(Z)/.’ZOOS-S/ 11

-

CE(NEZ), AR & TV, Guwahati’s letter No,
03, dated 16/06/2005 forwarding therewith  the

representations dated 15/06/2005 & 16/06/2005 submitted by Shri V.G. Malagi, ADE

on the above subject.

Guwahati without TA/DA

& JT etc.

im, by transferring him to the Zonal Office, Guwahati. In

the transfer policy, there 18 no provision to count together the stay period at two or

more stations as claimed b

., case further.

Chief Engineer (NEZ),
Office of the Chief Engine
Akashvani & Television,
GUWAHATI - 781 006.

y Shri Malagi in his representations.

'~ ( Ranbir Sthgh )
¥ Director{P&EA)

er (NEZ), - fle

| ==
Vol

do ‘ﬂ“’.&’
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. PRASAR BHARATI I
BROADCASTING CORPORATION OF INDIA' -
DIRECTORATE GENERAL:ALL INDIA RADIO

No.'l/1/2003-S.HI(PI.HI)\S o

-~

"' New Delhi, 24.9.2003.

Sub: Rec]ucst to grant TA/DA etc, on transfer to 00 CLE(NEZ) Guwahati -
' x'cpresenlation'receivelcl from Sh. V.G. Malagi, ASE: - o o o

. Reference representation dated 26.8.2b03 received from Sh. V.G. Malagi,
ASE on the above subject. ' -

N 2. The request of Sh. V.G. Malagi, ASE to grant him TA/DA etc. on his transfer
/ d ' ~to Oio CE(NEZ) Guwahati has been considered. It is regretted that it has not been
WON found possible to accede to the request due to non-completion of his-tenure there.

He may be informed accordingly & &lli,e,.ved‘.-_.h'}uncéiatcly,-.,ibr‘-.-pj_oining at O/
+ CE(NEZ) Guwahati,# A compliance report may also be.sent to this Directorate .

inuncdiately. ‘ .
. . (RAM BILAS)

o’/ g | \) - {W\JFG\“@“ " Dy.Dir. of Admn(E) . e
A o q'%{xe‘?\o.( @g &'N - for Director General - = - . -
Head of Office, PSlopy g

' G

All India Radio, . ~ ;
-\"isukhapalnamf - . PRASAR BHARATT
L (BROADCASTING CORPORATION ¢F INDIA)
ALL XNDIA RXNIO ¢ 3 VISAKHAPATNAM

No,VIS8«1(7)42003-8/2nag/ . Dated 3 05,11,2003
S Copy to theée Chief Engineer(NEz) ( shri Mahadev
‘garmah, Dy Dir(Admn) « by name), All Indiz Radio & TV, 3rd .
£loor, Dr,P., Kakati's Eldg.s Near Geneshguri Flyover, G.8,
Road, Guwahati « 781 008 = with a request to hand over the .
anclosed photocopy of the Direstcrate’s letter to shri V..
Malagi, Assistant station Bngineer who has taken cver as

Asst Directcr (Engg) at your offiee. ? | =,
. . , . - iy ( P. Nageswara Rao )

.Draving & Disbursing Officer '
o For Station Director

opy td shri Vv, G, Malagi, Assistant station ‘mgin.‘r/ust
Director (Engg), o/o CE(NEX), AIR & TV, Guwahati, . )
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oW PRASAR BHARTI ' -

o BROADCASTING CORPORATION OF INDIA

DIRECTORATE GENERAL:ALL INDIA RADIO

No.2/1/2003-S.10 New Delhi, 6 8. 2003

. ORDER NO.38/2003-8.II

Shri V.G. Malagi (IRLA No. 14942), Assistant Station Engineer, All India Radio,
Visakhapatnam is hereby transferred in the same capacity to O/o CE(North East Zone),
All India Radio, Guwahati with immediate effect.

2. He will not be entitled to TA/DA/joining time etc.

‘W\'\ oo | '

: . (RAM BILAS) . 4

To ' _ Dy.Dir. of Admn.(E) ’
o for Director General , {

1. PS to CEO, Prasar Bharati. - : ' - *

2. PS to E-in-C(AIR).
3. PS to E-in-C(DDn)/CE(TV)/Dir.(E)(Sh.D.K.Gupta), DG:Doordarshan, New Delhx '
. Head of Office, AIR, Visakhapatnam/Q/o CE(NEZ), AIR, Guwahati, . ' y
CE(P&A)/CE(AVM)/CE(DDM),O/O CE(NZ),AIR & DDn,New Delhi - 3 copies. : '
CE(P&A)/CE(AVM)/CE(DDM),0/0o CE(EZ), AIR & DDn, Kolkata - 3 copies 3
CE(P&A)YCE(AVM)/CE(DDM),0/o CE(SZ),AIR & DDn, Chennai - 3 copies. ’
CE(P&A)/CE(AVM)/CE(DDM), O/o CE(WZ), AIR & DDn, Mumbai - 3 copies. )
CE STIT)/CE(R&D), AIR, New Delhi. , , )
10. Pay & Accounts Office, IRLA-Min. of I&B, AGCR Building, New Delhi. .
11. Ministry of I&B, US BA(E) Section, Shastri Bhawan, New Dethi. i
12. Persons concerned through their respective Offices.

ES

\0 90 N O W

Copy to:

1. PS to CE(D)/PS to CE(M)/PS to CE(P)/PS to CE(MR)/DE(P)/DE(Coordination)/
DEHQ)/DE(Estimates)/Dir.(IT Division)/Dir.(EPM)/CVO/DDA(FAC)/DDA(E).

2. A&G/Vig. Section/Scor Section. .

3. The General Secretary, AIR & Doordarshan Engineers’ Association, P&D Unit, AIR,
New Delhi.

4. The Prcs1dcnt, Association of Radio & Television Engineering Emp]oyccs

- Post Box No. 422, Gole Market, New Dethi.

5. The General Secretary, All India Akashvani and Doordarshan SC/ST Employees Welfare
Association, 2579/2580, "Bagichi Raghunath, Sadar Thana Raod, Delhi-6. -

6. The General Secrctary AIR & Doordarshan Technical Employees Association, Post Box
No.736, New Delhi.

7. The General Secretary, Graduate Engg. Association AIR/Doordarshan, Post Box No.319,
New Delhi-110001.

8. The President,Programme Staff Welfare Agsociation of AIR & DDn.(Regd.),11, Annexe,
Broadcasting House, All India Radio, ch@Dclhl ' o

9. Spare Copies-5. Kj.é'\«.« Lo,

e (RAM BILAS)

Dy.Dir. of Admn.(E)

O\\\\‘b\"\c\
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REJOINDER IN THE MATTER OF X }j\ é@ M

0.A.NO.230 OF 2005 3

V.G.Malagi : Applicant

-VS-

Union of India represented by : 1.The Directorate General All India
Radio. N.Delhi

2. The Chief Engineer (NEZ) O/o
the Chief Engineer (NEZ) Guwahati

Rejoinder submitted by the applicant

I beg your honour to submit the following, as a rejoinder to my OA NO
230 /2005 filed by me for grant of relief i.e. transfer TA / DA & JT on
transfer from Vishakhapatnam to the O/o the Chief Engineer (NEZ)
Guwabhati at Category ‘C’ Station a place more than 3200 Km from my
native.

I have gone through the counter reply submitted by the respondent
and understood the contents there of. The respondent states that my transfer
was at request and not in the public interest. But I could not be satisfied with
the reasons put forwarded in the respondents reply and being aggrieved. I
beg to lay the few following lines for your kind and favorable judgment
towards the justice please.

ﬂ % Also it is to bring to the notice of the Hon. CAT that the legal
] 2/% provisions/ points basis of which I am entitled for the transfer relief i.e.




g

a) I was asked to submit an under taking to forgo the transfer incidentals
TA/DA & JT well before considering my transfer (encl. 1 of
OA.230/05).

b) I was transferred to category ‘C’ Station without TA/DA & JT
contrary to

I) The directorate’s own specific query,

IT) Non submit ion of my Undertaking to forgo the TA / DA

IIT) Non willing to get transferred to the difficult station without
TA/DA & JT.

¢) I was forcibly relived by the station authorities through the oral
instruction followed by the written order (encl. 3 of OA.230/05).

d) Hon. Cat Guwahati Judgment dt.09-02-05 (encl. 4 of OA.230/05)

Are completely ignored and the reasons put forward / quoted by the

Directorate for are niot to the point and conveying no meaning.

Para wis,evcomm,ents:

1. That with regard to the statements made in para 2.1 of counter reply by
the respondent, the answering applicant beg to submit that, none of the points
are related to the para 4 the facts'of my 0A.230/05.

2. That with regard to the statements made in para 2.2 of counter reply by
the respondent, I beg to submit that, none of the points are related to the para
4.A ofmy OA.230/05. - |

3 That with regard to the statements made in para 2.3 of counter reply by the
respondent, It is to state that, the rule provision related to the para 4.B of my
OA.230/05 is just over looked by the respondent and presumed as request
transfer.

4 That with regard to the statements made in para 2.4 of counter reply by the
respondent is not conveying any meaning to the point for why I was asked to
submit the undertaking to forgo the TA/DA before the case considered further
by the respondent, |

In this regard, I may please be allowed by the Hon. CAT to clarify the
reason why I was asked to sybmit an undertaking by the Dirgctorate AIR
N.Delhi, and where the Directorate AIR N.Delhi has slipped from the track.

0¥
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That sir, The transfer guidelines have been prescribed for the carrier
development of the officers governed by the transfer policy in interest of
service as per general guidelines of AIR Manual (encl. 9 of OA.230/05) and if
an official offers himself for posting at any of the category ‘C’ station, a
suitable note will be made of the offer and to the extent possible, such an offer
would be accepted (encl. 8 of 0A.230/05) It may be added up here that, the
transfer policy rules are specified specifically for category ‘C’ stations and the
rules / guidelines specified for other than category ‘C’ stations are not
applicable to category ‘C’ stations. On the basis of the said rules and
limitations, my offer to serve at category ‘C’ stations through my transfer
representation dt-23-03-03 (encl. 6 of 0A.230/05) was not possible to
consider as request for transferring me without TA/DA & JT by the
Directorate and at the same time the Directorate was not instructed to
consider my offer and wanted me to suffer without TA/DA & JT (for the
reason not known to the best of my knowledge), I was insisted to submit an
undertaking to just harsh /corner me for showing willingness to serve at
category ‘C’ station that too when 12 out of 12 ADE posts were vacant at the
Ol/o CE(NEZ). Otherwise, why I was not transferred straightaway on the
basis of my application dt. 23-03-03 (unlike in my earlier transfer from
Mysore to Vishakhapatnam where I represented after 3 years and 4 months
and why I was asked to submit the undertaking for just 4 months of service at
Vishakhapatnam when I offer to serve at category ‘C’ station.

5. That with regard to the statement made in para 2.5 by the respondent
cleverly not touched the fact of my non submission of undertaking.

In this regard, I did not furnish any undertaking to forgo the TA/DA
rather I represented with TA/DA (encl. 10 of OA.230/05) and the same was
forwarded by AIR Vishakhapatnam, in which it was clearly mentioned that,
‘he has requested to allow TA/DA for transfer to North East Guwahati’ (encl.
11 of OA.230/05).

6. That with regard to the statement made in para 2.6 by the respondent I
hereby deny the same.

On the contrary to the very purpose of their own query and my
representation (encl. 10 of OA.230/05) as a reply to the Directorate query,
forwarded through the AIR Vishakhapatnam the transfer order without
TA/DA was issued by the Directorate on the basis of reason not known to the
best of my knowledge other than negligence. It is to add up here that, the



matter should have been closed and no further action in my transfer should
have been taken by the Directorate when I did not submit any undertaking as
insisted and the Directorate was not interested to transfer me with TA/DA.

It is to impress upon the Hon. CAT here that, even if the Directorate
had presumed my offer to serve at category ‘C’ station as request transfer with
total disregard to the transfer policy rules, the presumption does not remains
as request when once I was asked to submit an undertaking to forgo the TA
/DA & JT. Further, even my transfer application dt-20-03-03 will not come in
to picture at all.

7. that with regard to the statement made in Para 2.7 1 hereby to mention that
the silence by the respondent shows the acceceptance. | '

" It is to clarify further that, I was relived forcibly by the station authority
of AIR Vishakhapatnam as per Directorate telephonic instruction on
26/08/2003 to relive me immediately confirmed by Directorate written
instruction vide order no. 2/1/2003-S.III_(Pt.III) /578 dated. 24/09/ 03
(encl. 3 of OA.230/05). Even't this stage I should not have been forcibly
relived even if the respondent had presumed my offer as request. The reason
for the behest act is not known other than covering their over-sight and
negligence.

8. That with regard to the statement made in Para 2.8 by the respondent, I
deny the same.

That sir, numerous representations requesting for the grant of TA/DA, made
to the Directorate through proper channel after joining at the O/o the CE
(NEZ) which remained UN responded to any of my letters till I approach the
Hon. CAT Guwahati. The respondent replies after I approach the Hon. CAT
Guwahati are not to the point and deviating from the facts.

9. That with regard to the statement made in Para 2.9 I hereby to mention that
the silence by the respondent shows the acceceptance

That sir, Hon. CAT, Guwahati Judgment dt.09-02-05 (encl. 4 of OA.230/05)
in which the important points ‘he did not submit any undertaking to forgo
TA/DA in response to the respondent’s communication’ and instruction to
give the detailed speaking order “keeping in view of rule position as well as
low on the said subject reg. the entitlement” are fully ignored by the

i



10. That with regard to the statements made in para 3 of counter reply by the
respondent, the answering applicant beg to submit that, none of the points are
related to the para 5.A, the facts of my OA.230/05. The transfer policy rules
pertaining to the Category ‘C’ station is not touched.

11. That with regard to the statements made in para 3.1 of counter reply by
the respondent, the answering applicant beg to submit that, none of the points
are related to the para 5 BA, the facts of my OA.230/05 and not connected
with the transfer policy rules.

12. That with regard to the statements made in para 3.2. Of counter reply by
the respondent, I deny the contents. The said letter so called speaking order
issued by the respondent is not covering any of the points of the Judgment.

13. That with regard to the statements made in para 3.3 of counter reply by the
respondent, I deny the contents.

It is to state that, none of My repeated appeal (5 appeals before
approaching CAT and 3 after approaching CAT) on the point “I was
transferred against my willing when I did not furnish any undertaking as
insisted in the directorate query is remained unanswered.

14. That with regard to the statements made in para 3.4 of counter reply by
the respondent, It is to state that the respondent has avoided the contents.

15. That with regard to the statements made in para 3.5 of counter reply by
the respondent, It is to state that the respondent has twisted the fact and tried
to mislead. I should not have been_transferred if my request /offer was not
biding on the Department”. , why I was transferred that too when I did not

furnish any undertaking to forgo TA/DA.

16. That with regard to the statements made in para 3.6 and 3.7 of counter
reply by the respondent, I deny the contents.

I was relieved by the station authority of AIR Vishakhapatnam as per
Directorate biased telephonic instruction on 26/08/2003 to relive me
immediately (when 1 have challenged the act of Directorate, at the
Directorate), confirmed by Directorate written instruction vide order no.
2/1/2003-S.111 (Pt.IIN)/578 dated. 24/09/ 03 other wise why the written
ingtruction was igsued 7. o
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It is to state further that, My self attestation, seal and signature appears at the
annexure-6 and 9 of annéxures enclosed to the counter reply by the
respondent. The enclosed letters were picked from my OA which was sent by
the Hon. Cat Guwahati to the respondent. The office copy of the above said
letters are not maintained / available at the Directorate, if not or otherwise
what made the respondent to pick from my OA.. Also it is to added up in
support here that, while passing the statement “If transfer without TA/DA etc.
was not acceptable to him, he should not have got himself relived and joined
at the new station” (encl. 12 of OA.230/05) the respondent was not aware of
the reliving instruction (encl. 3 of OA.230/05). The haphazard way of
maintaining the important documents which resulting the issue wrong
orders by the Directorate is brought to the notice of the Hon. Cat
Guwahati

17. That with regard to the statements made in para 3.8 of counter reply by
the respondent, I beg to submit that, the judgment of High Court of Karnataka
is not applicable here and circumstances of the case are not known and not
connected with case.

18. That with regard to the statements made in para 3.9 of counter reply by
the respondent are not to the point.

The above quoted rule by the Directorate is applicable to count the
total period of two or more stations within the same Municipality, is only for
the purpose to transfer an official out of that Municipal area subsequently
but not for disallowing the TA/DA.

It is not understood as to, when the period of stay at two different
stations which are in the same Municipality (where no financial
implications) can be counted together for transfer incidentals for the next
subsequent transfer, why the period of stay at two different stations which
are not in the same Municipality (where financial implications are bounded)
cannot be counted together 2 I am very sorry to mention here that the
Directorate has slipped completely in applying the said rule.

19. That with regard to the statements made in para 3.10 of counter reply by
the respondent are not to the point

19. That with regard to the statements made in para 3.11 of counter reply by
the respondent are not to the point.
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The transfer cannot be on treated as request for non granting of TA/DA
when I did not submit the undertaking. No sympathy is shown where as I was
transferred and relived at the behest act of the Directorate.

20. That with regard to the statements made in para 4 of counter reply by the
respondent are not to the point and no request was considered by the
respondent as mentioned.

21. That with regard to the statements made in para 5 of counter reply by the
respondent are not to the point and no request was considered by the
respondent as mentioned where as I had requested for the grant of
TA/DA.

22. That with regard to the statements made in para 6 of counter reply by the
respondent are denied hereby.

1 am entitled for the Transfer TA/DA along with the interest at govt. rate
as I was transferred against of my willing to get transferred to the category ‘C’
station.

Your honour, on the basis of the above facts and grounds, it is to
impress upon that, I am entitled for the transfer incidentals in respect of my
transfer from Vishakhapatnam to Guwahati. I should not be punished for the
negligent act of the Directorate of All India Radio N.Delhi for none of my
mistake but for just showing my offer to serve at category ‘C’ station.
Favorable justice for the injustice happened is expected from the Hon. Cat
Guwahati, isexpected— o o |
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VERIFICATION

IShri V.G.Malagi aged 43 years working as
Assistant Director Engineering at the O/o the CE(NEZ)
AIR & TV, Guwahati- 06 do here by solemnly affirm and
state that the statements made in paragraphs 22 of the
rejoinder are true to my knowledge and belief and have not

suppressed any material facts.

And I sign this verification on the 6™ day of
February 2006.
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